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RIGHTS COMMISSION

NHRC notice
over workers’
deaths in coal
mine blast

Press Trust of India
NEW DELHI

The National Human Rights
Commission (NHRC) on
Wednesday said it has is-
sued a notice to the Megha-
laya government and the
State police chief over re-
ports that 18 workers died
after a blast in an “illegal
coal mine” earlier this
month. The commission
said the contents of the
news report, if true, raise
serious issues of violation of
human rights of the victims.
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MATIONAL HUMAN
RIGHTS COMMISSION

Notice to Delhi -
Police over PIL
on missing
persons in city

New Delhi: Delhi High Court
on Wednesday issued noticeto
Delhi Police on a PIL concer-
ning cases of missing persons
inthe national capital.
During the brief hearing,
the high court observed that
two contrasting narratives are
currently prevalent in the me-
dia regarding the issue of mis-
sing persons in Delhi, and said
it would examine the factual
position after receiving re-
sponses from the authorities.
Apart from Delhi Police, it
sought responses from the
Uniongovt, DelhigovtandNa-
tional Crime Records Bureau.
Posting the PIL for further
hearing on Feb 18, the high co-
urt also inquired whether a si-
milar matter is presently pen-
dingbefore the Supreme Court.
A day before, the plea was
mentioned before Chief Justi-
ce Devendra Kumar Upadhya-
ya for urgent listing, seeking
action in the alleged disappea-
rance of nearly 800 people in
the national capital during the
first two weeks of Jan this year.
The development follows
closely after NHRC took suo
motu cognisance of the mat-
ter and issued notices to the
chief secretary of Delhi govt
as well as the commissioner
of Delhi Police, directing
them to submit a detailed re-
port within two weeks.
Meanwhile, Delhi Police
has dismissed reports of a
sudden surge in missing
children cases. ians
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NHRC takes note
of child abuse in
Gurgaon

GK News Service
New Delhi, Feb Tl

The National Human Rights
Commission (NHRC), has taken
suomotu cognizance of amedia
report that 5 children, aged
between 11 to 14 vears, were
held captive for 18 hours at an
under-construction building in
DLF Phase 3 area of Gurugram
in Haryana Reportedly, the
children were detained by the
contractor and his four workers
an the suspicion that they were
attempting to steal some con-
struction material. The victims
were reportedly stripped, sexu-
ally assaulted and tortured.
The Commission has
observed that the contents ofthe
news repaort, if true, raise seri-
ous issues of violation of human
rights of the victim children.
Therefore, it has issueda notice
to the Commissioner of Police,
calling for a detailed repart on
the matter within two weeks,
According to the media
report, carried on 5th Feb-
ruary 2026, on reaching the
spot, the children’s mothers
were also made to sit along
with them and subjected to
humiliation by the perpetra-
tors. Police has register acom-
plaint on 3rd February 2026,
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC notice to Odisha, AP

over Machhkund _rehabwoes

POST NEWS NETWORK

Nandapur, Feb 11: Taking
cognizance of a petition alleg-
ing inordinate delay in proper
rehabilitation of people be-
longing to 14 panchayvats dis-
placed due to Machhkund Hy-
droelectric Project in Koraput
district and Alluri Sitharama
Raju (ASR) district of Andhra
Pradesh, the National Human
Rights Commission (NHRC)
has served notices on the gov-
ernments of both the states.

Petitioner Anup Kumar Pa-
tra, a social activist and law-
yver, alleged that even though
70 yvears have elapsed to the
completion of the project, is-
sues faced by families who had
given up land for the project
remain unresolved.

The apex rights body reg-
istered a case (3104/IN/2026,
dated Feb 10, 2026) and issued
notices to the Chief Secretaries
of Odisha and Andhra Pradesh.
Notices were also served on the
Collectors of Koraput and Al-
luri Sitharama Raju (ASR) dis-
trict of Andhra Pradesh, as well
as authorities of Odisha Hydro
Power Corporation (OHPC) and
Andhra Pradesh Power Genera-
tion Corporation (APGENCO),
which are associated with man-
agement of the project.

The NHRC has directed that
a special committee be consti-
tuted to examine the grievances
and ensure proper rehabilita-

tion of displaced residents from
all the 14 affected panchayats.
Residents of over 200 villages
under 10 displaced panchayats of
Nandapur block and four in Lam-
taput block expressed their happi-
ness over the NHRC intervention.
Reports said that residents from
as many as 156 villages from
Bilaput, Atanda, Panthlung,
Kularsingh, Parajabadapada,
Golur, Padua, Kulabir, Balda
and Badel panchayats under
Nandapur block were displaced
after surrendering 18,200 hect-
ares of land for construction of
Jolaput reservoir under Mach-
hkund Hydroelectric Project.
Similarly, residents of
Chikenput, Ankadeli, Badi-
gada and Godihanjar pancha-
yats in Lamtaput block were
displaced for establishment of
the project site. The villagers
alleged that they do not have
access to electricity and have
not been provided employment
in the project. No significant de-
velopment activities have been

m e nl lll»r IIL

undertaken in the 14 affected
panchayats, they claimed.

The Budi Anchal Bisthapita
Parishad had earlier alleged
that the two public sector pow-
er companies — OHPC and
APGENCO — along with the
Collectors of Koraput and ASR
districts, have neglected the dis-
placed families. The issue had
earlier hit the headlines and
it was subsequently brought
to the attention of NHRC, as
well as the President and the
Prime Minister.

Earlier, the Prime Minis-
ter’s Office had directed the
state government to review
the complaint, Welcoming the
move, Nandapur Budi Anchal
Bisthapita Parishad president
Akash Khil, vice president
Hari Hantal, secretary Jayaram
Paria and joint secretary Nan-
da Pujari expressed hope that
both the governments would
hold discussions and resolve
the long-pending issues of the
displaced families.
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They Are Excluded From The Definition Of Industry in The IR Code, Which Came Into Effect In 2025

NEW LABOUR LAWS, BUT

DOMESTIC WORKER

K Chandru

2007, Tamil Nadu became one

of the first states to constitute a
welfare board for domestic work-

ers under a 1982 enactment
imed at regulating the employ-

ment and working conditions of
manual workers in the state, Maha-
rashtra followed suit with a similar
law in 2008, Recognizing this effort, the
Supreme Court observed in 2025 that
“despite the ahsence of comprehen-
sive protections for domestic workers
through a central law, several states
have taken initiatives to safeguard
their rights and welfare”, The Court
observed: “Tamil Nadu domestic
workers welfare board administers
social security benefits including edo.
cation assistance, marriage assis-
tance, delivery idd 1

tionship, Thus, domestic work in-
valves an exchange of services for
remuneration and qualifies as produe.
tive employment,

In 1978, a seven-judge bench head-
ed by Justice V R Krishna Iver broad-
ened the definition of the term ‘indus-
try’ mentioned in the Industrizl Dis-
putes Act of 1947 to include any sys-
tematic activity carried on by co-oper-
ation between employer and workmen
fior production, supply or distribution
of goods or services with a view to
satisfy human wants, There was hope
that domestic workers might fall un-
der this expanded umbrella,

In addition to that, the new Code
on Social Security 2080 empowered the
Union govt to constitute a National
Social Security Board for the unorgan-
ized workers.

But Parli ted the In-

death compensation and pensions,
These benefits are provided through
monetary compensation at fixed
rates.”

‘TN has 18 lakh domestic workers
today, vet only a fraction Is registored
with the welfare board, due to lack of
awareness and motivation. Lawmak-
ers dealing with labour issues never
considered domestic workers to be
part of any labour legislation, focus-
ing only on industrizl workers.

Section 27 of the Minimum Wages
Actincluded agricultural employment
in ite schedule and empowered state
govts to set minimum wages, but this
provision was never extended to do-
mestic workers, While the Minimum
Wages Act, 1948, enables povts to fix
minimum wages for scheduled em-
plovments, it was never extended to
domestic workers, leaving their wages
to the whims of their emplovers.

Article 1 of the International La-
bour Organization ([LO) Convention
No 189 defined domestic work as that
performed in or for household or
households, ‘Domestic worker” is de-
fined as any person engaged in domes-
tic work within an employment rela-

dustrial Disputes Act in 1982 to explic-
itly exclude ‘domestic service’ from its
purview though this amendment was
never enforced. The matter was re-
forred to a larger ninejudge bench,
where it remains pending.

In the interim, Padiament hur-
riedly enacted the Industrial Relations
Code, 2020, which subsumed the Indus-
trial Disputes Act. Under Section 2(p)
of the new Code, domestic service is
specifically excluded from the defini-
tionof industry After afiveyear delay,
and following the Bihar elections, the
Union govt brought the Code into force
on Nov 21, 2025. At the same time,
while defining the term “‘worker’ un-
der the IR Code, it also included the
Unorganized Workers Social Security
Act, 2008, stating that provisions relat-
ing to trade unions will apply to unor-
ganized workers, a category that in-
cludes domestic workers. The Codeon
Social Security, 2020, empowers the
Centre toform a National Social Secu-
rlty Board for unorganized workers,

There have been atternpts to enact
specificlegal protections for domestie
workers. Private initiatives and bodies
such as the National Commission for

A group of women workers from Tamil Nadu
approached the SC with a petition to declare that
domestic workers be entitled to minimum wages.
The writ petition was disposed in January
=~

Women pushed tor legislation through
bills proposed in 19585, 1989, 2004, 2008,
2015, 2016, and 2017, none of which
passed. While the Juvenile Justice
Acts of 1986, 2000 and 2015 prohibited
employment of children and the
Vishaka judgment of 1997 focused on
sexual harassment at workplaces, nei-
ther had a remote reference to the
plight of domestic workers.
In2n1g, the National Human Rights
Commission held a regional confer-
ence and recommended that the Unlon
govt adopt national legislation for
domestic workers in line with Inter-
national Labour Organization Con-
vention No. 189 on domestic work.
The Shramjeevi Mahila Samiti (an
NGO working for underprivileged
women and children) petitioned the
Supreme Court, which directed the
Ministry of Labour and Employment
to finalize g registration module for
unorganized workers. The Court
noted that, following a security andit,
the module would be rolled out to

Iy strati on: Shinod Akkaraparambil

states and Union Territories for regis-
tration and issuance of identity cards
by the end of 2018, It instructed chief
secretaries of all states and adminis-
tratorsof Union Territories to register
at least 10% of the estimated number
of workers each month starting from
Jan 2019 and to submit reports,
Domestic workers also got a shot
in the arm when the Supreme Court,
in a eriminal ease involving allega-
tions of wrongful confinement and
traffick ing of afemale domestic work-
er; addressed their broader welfare,
A bench headed by Justice Surya
Kant observed that in the absence of
specific protections covering domestic
workers, it becomes the 8C's duty to
intervene and exercise the doctrine of
“parens patriae to forge the path to
their proper welfare”. He said that the
Court has, in several cases, laid down
interim guidelines to protect vulner-
able groups left unprotected due to
legal gaps. "We do not presently deem
it appropriate to lay down an interim

legal code which would govern the
working conditions of domestic work-
ers. We say so, being cognizant of the
factum that ordinarily, the judiciary
should not stray too far out of bounds,
and expressly interfere in the legisla-
tive domain,”

He likened India’s democratic
setup to a tripartite machine, “fueled
b the doctrine of separation of pow-
ers, without which it’s functioning
shall surely come to a grinding halt”.

Seeing no progress, and with the
Industrial Relations Code’s notifica-
tion excluding domestic services ex-
cept for trade union rights, a group of
women workers from Tamil Nadu
{Penn Thozhilalargal Sangam) ap-
proached the Supreme Court again
with a petition to declare that domes-
tie workers be entitled to minimum
wages and protection under Articles
21 and 23 of the Constitution. They
also sought minimum wages to be
fixed, Their hope was that Justice
Surya Kant, who had authored the
earlier order, was now Chief Justice
of India. But to everyone's shock,
Chief Justice Surya Kant took a side
against the entire trade union move-
ment and said many industries were
closed because of it, He also observed
that fixing a minimum wage under
law for domestic workers would lead
to friction and litigstion. When he was
saving all these in the open eourt, he
was reminded of his 2025 order:

Taking note of all these, he white-
washed the role of the Union govtand
noting the efforts taken by several
state govts, he expressed hope that a
“suitable mechanism will be devel-
oped by the competent authority in
each state to improve conditions of
domestic workers and provent the px-
ploftation of unorganized workers,
especially for the purpose of paying
minimum wages”, The writ petition
was disposed in Jan with directions to
states to address grievances raised by
workers' associations,

Thus, domestic workers are back
to their domestic forums and left to
stay content with state govt inftiatives
shorn of any protection under a cen-
tral law. Though the code on social
security covers unorganized workers,
g workers and platform workers ex-
cluded from the IR Code, creating new
welfare boards for them by making
appropriate regulations, the fate of the
oxisting welfare boards constituted by
various state govis is uncertain.

On the day the four new labour
codes were notified, media reports
quoted Prims Minister Narendra Modi
expressing pride in the nation's work-
force and invoking the slogan "“Sh-
ramev Javate”. The reforms were
touted as a step towards Atmanirbhar
Bharat_ leaving only domestic workers
to bear the brunt of nolegal safepuarnds,

(The writer is a retived judge of
Madras high courd)

Email your feedback with
name and address to southpole.
toi@timesofindia.com
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NHRC notice
over workers’
deaths in coal
mine blast

Press Trust of India
NEW DELHI

The National Human Rights
Commission (NHRC) on
Wednesday said it has is-
sued a notice to the Megha-
laya government and the
State police chief over re-
ports that 18 workers died
after a blast in an “illegal
coal mine” earlier this
month. The commission
said the contents of the
news report, if true, raise
serfous issues of violation of
human rights of the victims.
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From Grainy Pics To Forensics: Inside
Police Unit That Finds Missing People

LOST & FOUND: Over 15k Sweet Reunions In 2025 Because Of Delhi’s Anti-Human Trafficking Unit's Efforts

Rajshekhar.Jha
@timesofindia.com

New Delhi: Head constables
Amit and Upender sit before a
flickering computer monitor
at the nodal headquarters of
the Anti-Human Trafficking
Unit (AHTT) in Rohini, their
eyes seanning a grainy pho-
tograph of a teenager who
vanizhed from a bus terminal
in Delhi three years ago. For
them, this isn't just another fi-
Ie in a mountain of paper-
work; it Is a puzzle that spans
the breadth of the country.
Over theirtwo-vear-long te-
nure at the unit, they have de-
veloped asixth sense for theds-
gital breaderumbs left behind
by the missing. They move se-
amlessly between the ZIPNet
portaland the Vatsalyadataba-

ESTABLISHED in 2014 under
ministry of home affairs, Anti-
Human Trafficking Unit (AHTU)
of Delhi Police crime branch
acts as the nodal agency for 18
district units

AHTU specialises in tracing
missing persons, rescuing
child labourers and
dismantling trafficking gangs

WHAT SETS IT APART

se, cross-referencing blurred
CCTV stills with records from
child care institutions (CCIs)
in West Bengal and Odisha.
Both arve part of the AHTT
under Delhi Police crime
branch, aforce that has turned
the desperate search for the
lost into a data-driven science
of reunion. The genesis of this
specialised unit dates back to
2014, following a directive from
the Union home ministry to
create a bulwark against hu.
man exploitation. What began
azafocused response to human
trafficking has evolved into a
sophisticated 18unit network
that blankets the NCT of Delhi
From the bustling corri-
dors of Indira Gandhi Interna-
tional airport to the sprawling
raflway terminuses, the AH-

C igns like Operati
Muskan and Operation Milap
involve month-long intensive
drives to identify ‘unclaimed'
children in shefters and
reunite them with their
families through forensic and
investigative matching

ot
Between 2020 and mid-2025,
the unit traced over 1,100 minor
children. in a single month-long
drive in Dec 2025 alone, the
team successfully located 795
missing persons

Beyond law e’rﬁmement.

the unit provides counseling
and medical care to rescued
victims and conducts extensive
awareness drives in schools
and slum areas to prevent
trafficking at its source

ALL YOU WANTED TO KNOW ABOUT AHTU

THE UNIT utilises
sophisticated digital
toals, including ZIPNet
(Zonal Integrated
Police Network) and
\atsalya Portal, to
upload details of
missing children within
24 hours and sync
records with child care
institutions nationwide

i

The unit maintains a dedicated
24x7 public helpline at 1084 to
facilitate the immediate reporting
of missing persc;.l;s

On Jan 24, 2025, the AHTU crime
branch was awarded the 15/1S0
9001:2015 certification by Bureau
of Indian Standards, recognising
its transparency and high-quality
operational framework

SOME WHO MADE
THEIR MARK

Head constable SUKANYA:
A 12-year veteran who has traced 1,100
people across India, receiving FICCI Smart
Policing Award

Assistant sub-inspector GOPAL KRISHAN:

Has recovered over 750 individuals over
seven years, earning six Asadharan Karya
Puraskar (AKP) awards

Head constable SEEMA TYAGI:
Traced 78 people in just one year (2025)
across multiple northern states

DATA REVEALS SUCCESS STORY...

Delhi Police 2025

has traced -

770/ 24,508 —Total missing

0

of the reported ——Traced

missin 15,421 iulewa e
9 SaME year

persons from (63%) onty)

2016 to 2025

Missing in Jan 2025: 1,786

Missing in Jan 2026: 1,177

...BUT CcHALLENGES REMAIN

igital Maze:
Navigating a sea of
fragmented data
across multiple
portals while dealing
with grainy, outdated
CCTV footage that
often hits a dead end

Jurisdictional Hurdles:
Pursuing leads across
state lines into remaote
hinterlands where
local cooperation
varies and
bureaucratic red tape
can slow down a time-
sensitive rescue
Identity Erasure;
Traffickers frequently
change a victim's
appearance or provide
them with forged
identities, making it
nearly impossible to
match them against
missing person
databases

Trauma Wall: Rescued

minors are often

too traumatised,
brainwashed, or
youna to provide
accurate details about|
their origins, requiring
officers to act as
patient counselors
rather than just
investigators
Vanishing Leads:

The ‘golden hour'

for recovery is often
lost because families
may delay reporting
disappearances due to|
social stigma or fear,
giving syndicates a
massive head start
Resource Strain:
Managing an
overwhelming volume
of cases—sometimes
hundreds a month—
where every file
represents a ‘ticking
clock' that demands
intense physical and
mental endurance

TU operates with a dlaty
thateovers thedarkest corners
of urban life: kidnapping, ab-
duction, child labour, sexual
abuse, and the rescue of those
forced into begging. Stationed
at Sector 16, Rohini, the AHTU
acts as the central nervous sy-
stem for these operations, co-
ordinating with district units
and nongovernmental orga-
nisations to ensure no child
falls through the cracks of a
fragmented bureaucracy.

For police commissioner
Satish Golcha and special CP
(erime) Devesh Srivastava Po-
lice, the AHTU isahigh-priori-

tyunit that functions withale-
anbuteliteforceof inspectors,
sub-inspectorsand subordina-
te staff who treat every mis-
sing person report not asasta-
tistic, but as a ticking clock.
The AHTU's methodolo-
gy isablend of rigorous legal
enforcement and empathetic
sotial intervention. When a
minor goes missing in Delhi,
the machinery of the AHTU
begins to grind within minu-
tes. The law dictates the im-
mediate registration of an
FIR, but the unit's internal
protocols gofurther:

Within 24 hours, the deta-
ils of the missing child are
broadcast across ZIPNet and
the Vatsalya portal, making
the information instantly ac-
cessible to every police sta-
thon in the city. This digital
net iscast wide, involving the
State Crime Records Bureau,
the National Crime Records
Bureauand the CBL, whenne-
coSSAry

The most effective work of-
tem happenson theground tho-
ugh. Officers like assistant
sub-inspector Gopal Krishan,
who has spent seven years in

the unit, know that the digital
trail is only half the battle.
Krishan has personally traced
more than 750 missing or kid-
napped persons, often travel-
lingtoremote villages in Bihar
or Rajasthan to follow a lead,
His work has earned him six
Asadharan Karva Puraskar
(AKP) awards. His colleagues
like head constables Sukanya
and Seema Tyagi are also cele-
brated cops in thisdomain
The legal framework un-
derwhichtheseofficers opera-
te has recently transitioned to
the provisions of Bharatiya

Nyaya Sanhita, specifically
sections addressing kidnap-
ping and trafficking, alongsi-
de Juvenile Justice Act and
Pocso Act. This legal arsenal
allows the AHTU to not only
find the missing, but also to
dismantle the syndicates that
profit from their absence,

The unit’s investigations
are oftenmonitored by high-le-
vel bodies like National Hu-
man Rights Commission and
Delhi Commission for Women,
ensuring that a vietim-centric
approach remains the priority

“This is particularly cru-

cial in habeas corpus pefi-
tions assigned by Delhi High
Court, where the AHTU is tas-
ked by the judiciary to produ-
ce a missing individual who
may have been held against
their will for years,” explai-
ned an officer: The success ra-
te in such cases is a point of
pride for the unit and reflects
inter-agency coordination.

One of the most effective
strategies inthe AHTU's tool-
kit is the implementation of
focused campaigns like Ope-
ration Muskan and Opera-
thon Milap.
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NHRC, India takes suo motu cognizance of the reported death of 18 workers after blast at an illegal coal mine in
East Jaintia Hills, Meghalaya

Press release

National Human Rights Commission

New Delhi: 11th February 2026

NHRC, India takes suo motu cognizance of the reported death of 18 workers after blast at an illegal coal mine in
East Jaintia Hills, Meghalaya

The Commission issues notices to the Chief Secretary and Director General of Police, Meghalaya, calling for a
detailed report on the matter within two weeks

The report is expected to include status of rescue operation, compensation to the aggrieved families and police
investigation as well as the steps to stop recurrence of such incidents

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that 18
workers died after a blast at an illegal coal mine in Thangskai area of East Jaintia Hills, Meghalaya on 5th February
2026. Reportedly, the incident has left several others trapped at unspecified depths.

The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights of the victims. Therefore, it has issued notices to the Chief Secretary and the Director General of
Police, Meghalaya, calling for a detailed report on the matter within two weeks.

The report is expected to include the status of rescue operation, compensation to the aggrieved families and

police investigation as well as steps taken/ proposed by the authorities to ensure that such incidents do not recur.
*k*
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NHRC, India takes suo motu cognizance of the reported sexual assault and torture of 5 minors in captivity for 18
hours on suspicion of theft in DLF Phase 3 area of Gurugram in Haryana

Press release

National Human Rights Commission

New Delhi: 11th February 2026

NHRC, India takes suo motu cognizance of the reported sexual assault and torture of 5 minors in captivity for 18
hours on suspicion of theft in DLF Phase 3 area of Gurugram in Haryana

Notice issued to the Gurugram Police Commissioner, calling for a detailed report on the matter within two weeks
The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that 5
children, aged between 11 to 14 years, were held captive for 18 hours at an under-construction building in DLF
Phase 3 area of Gurugram in Haryana. Reportedly, the children were detained by the contractor and his four
workers on the suspicion that they were attempting to steal some construction material. The victims were
reportedly stripped, sexually assaulted and tortured. The perpetrators also allegedly poured petrol over them.
The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights of the victim children. Therefore, it has issued a notice to the Commissioner of Police, calling for a
detailed report on the matter within two weeks.

According to the media report, carried on 5th February 2026, on reaching the spot, the children's mothers were
also made to sit along with them and subjected to humiliation by the perpetrators. The incident came to light

when the mother of one of the victims approached the police to register a complaint on 3rd February 2026.
*k*
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Meghalaya coal mine blast: NHRC takes suo motu cognizance of deaths

2 Min read

Author : Asianet News Central| ANI

Published : Feb 11 2026, 05:00 PM IST

The NHRC has taken suo motu cognizance of a media report that 18 workers died in an illegal coal mine blast in
Meghalaya's East Jaintia Hills. It has issued notices to the state's Chief Secretary and DGP, seeking a detailed
report in two weeks.

NHRC Takes Suo Motu Cognizance

The National Human Rights Commission (NHRC), has taken suo motu cognizance of a media report that 18
workers died after a blast at an illegal coal mine in Thangskai area of East Jaintia Hills, Meghalaya on February 5,
the commission said in an official statement. Reportedly, the incident has left several others trapped at
unspecified depths.

The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights of the victims. Therefore, it has issued notices to the Chief Secretary and the Director General of
Police, Meghalaya, calling for a detailed report on the matter within two weeks, it added. The report is expected to
include the status of rescue operation, compensation to the aggrieved families and police investigation as well as
steps taken/ proposed by the authorities to ensure that such incidents do not recur, the statement said.

Several labourers were trapped inside an illegal coal mine at Mysyngat of the Thangsko area following an
explosion.

NGT Registers Case

Earlier, the National Green Tribunal (NGT) has taken suo motu cognisance of a media report regarding a deadly
explosion at an illegally operated rat-hole coal mine in Meghalaya's East Jaintia Hills district that claimed 18 lives.
The Tribunal registered an original application based on a news item published on February 6, 2026, which
highlighted the incident and potential environmental law violations.

Police Update on Investigation and Rescue

On February 9, Vikash Kumar, Superintendent of Police of East Jaintia Hills district, told reporters, "In connection
with the illegal coal mining blast that happened on the 5th of February and the High Court had taken cognisance
and the DC and the SP of East Jaintia Hills were called for personal appearance. In that connection, we had come
to the High Court... The search-and-rescue operation is still ongoing. The investigation is ongoing. We have made
an arrest, and it is going in the right direction..." (ANI)

(Except for the headline, this story has not been edited by Asianet Newsable English staff and is published from a
syndicated feed.)
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NHRC notice to Meghalaya govt, state police chief over 18 workers' death after blast at coal mine

Reportedly, the incident has left several others trapped at unspecified depths, the National Human Rights
Commission (NHRC) said in a statement.

PTI Last Updated: 11 February 2026, 21:58 IST

New Delhi: The NHRC on Wednesday said it has issued a notice to the the Meghalaya government and the state's
police chief over reports that 18 workers died after a blast at an "illegal coal mine" in the Thangskai area of East
Jaintia Hills earlier this month.

Reportedly, the incident has left several others trapped at unspecified depths, the National Human Rights
Commission (NHRC) said in a statement. The commission has "taken suo motu cognisance of a media report that
18 workers died after a blast at an illegal coal mine in Thangskai area of East Jaintia Hills, Meghalaya, on February
5," it said.

The commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights of the victims. Therefore, it has issued notices to the chief secretary and director general of police of
Meghalaya, seeking a detailed report in two weeks, the statement said.

"The report is expected to include the status of rescue operation, compensation to the aggrieved families and
police investigation as well as steps taken or proposed by the authorities to ensure that such incidents do not
recur,”" the rights panel said.
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NHRC notice to Gurugram police chief on ‘sexual assault and torture’ of 5 minors in captivity

PTI | 11 February, 2026 09:52 pm IST

New Delhi, Feb 11 (PTI) The NHRC on Wednesday said it has taken cognisance of a media report that five minors
were allegedly held captive for 18 hours at an under-construction building in Haryana's Gurugram and issued a
notice to the city police commissioner.

“The victims were reportedly stripped, sexually assaulted and tortured. The perpetrators also allegedly poured
petrol over them,” the National Human Rights Commission (NHRC) said in a statement and added that a detailed
report on the matter has been sought within two weeks.

The rights panel has observed that the content of the news report, if true, raise serious issues of violation of
human rights of the children.

The commission has taken “suo motu cognisance of a media report that five children, aged between 11 and 14
years, were held captive for 18 hours at an under-construction building in DLF Phase 3 area of Gurugram in
Haryana”, it said.

Reportedly, the children were “detained” by the contractor and four of his workers on the suspicion that they were
“attempting to steal some construction material”, the statement said.

Therefore, it has issued a notice to the commissioner of police, seeking a detailed report within two weeks, the
NHRC said.

According to the media report, published on February 5, on reaching the spot, the children’s mothers were also
made to sit along with them and subjected to humiliation by the perpetrators. The incident came to light when
the mother of one of the victims approached police to register a complaint on February 3, the statement said. PTI
KND RC

This report is auto-generated from PTI news service. ThePrint holds no responsibility for its content.
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NHRC takes suo motu cognizance of assault, torture of five minors in Haryana

Yekkirala Akshitha

February 12, 2026

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that 5
children, aged between 11 to 14 years, were held captive for 18 hours at an under-construction building in DLF
Phase 3 area of Gurugram in Haryana. Reportedly, the children were detained by the contractor and his four
workers on the suspicion that they were attempting to steal some construction material. The victims were
reportedly stripped, sexually assaulted and tortured. The perpetrators also allegedly poured petrol over them.
The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights of the victim children. Therefore, it has issued a notice to the Commissioner of Police , calling for a
detailed report on the matter within two weeks.

According to the media report, carried on 5th February 2026, on reaching the spot, the children's mothers were
also made to sit along with them and subjected to humiliation by the perpetrators. The incident came to light
when the mother of one of the victims approached the police to register a complaint on 3rd February 2026.
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NHRC seeks report from Meghalaya over illegal coal mine blast deaths

The National Human Rights Commission (NHRC) has issued notices to the Meghalaya government and the state’s
Director General of Police over reports that 18 workers were killed in a blast at an alleged illegal coal mine in East
Jaintia Hills earlier this month.

India TodayNE

Feb 11, 2026,

Updated Feb 11, 2026, 11:40 PM IST

The National Human Rights Commission (NHRC) has issued notices to the Meghalaya government and the state’s
Director General of Police over reports that 18 workers were killed in a blast at an alleged illegal coal mine in East
Jaintia Hills earlier this month.

The incident reportedly occurred on February 5 in the Thangskai area of the district. Media reports stated that
several other workers remain trapped underground at unspecified depths following the explosion.

The commission said it has taken suo motu cognisance of the matter based on news reports. It observed that, if
the contents of the reports are accurate, they raise serious concerns about the violation of the victims' human
rights.

Notices have been sent to the Chief Secretary of Meghalaya and the Director General of Police, directing them to
submit a detailed report within two weeks.

According to the NHRC, the report must include the status of the ongoing rescue operations, details of
compensation provided to the affected families, progress of the police investigation, and measures taken or
proposed to prevent similar incidents in the future.

The commission emphasised the need for accountability and effective enforcement to ensure such accidents do
not recur.
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India News | Meghalaya's Illegal Coal Mine Blast: NHRC Takes Suo Motu Cognisance of Death of 18 Workers

Get latest articles and stories on India at LatestLY. Several labourers were trapped inside an illegal coal mine at
Mysyngat of the Thangsko area following an explosion.

Agency News ANI | Feb 11, 2026 04:32 PM IST

New Delhi [India], February 11 (ANI): The National Human Rights Commission (NHRC), has taken suo motu
cognizance of a media report that 18 workers died after a blast at an illegal coal mine in Thangskai area of East
Jaintia Hills, Meghalaya on February 5, the commission said in an official statement.

Reportedly, the incident has left several others trapped at unspecified depths.

The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights of the victims. Therefore, it has issued notices to the Chief Secretary and the Director General of
Police, Meghalaya, calling for a detailed report on the matter within two weeks, it added.

The report is expected to include the status of rescue operation, compensation to the aggrieved families and
police investigation as well as steps taken/ proposed by the authorities to ensure that such incidents do not recur,
the statement said.

Several labourers were trapped inside an illegal coal mine at Mysyngat of the Thangsko area following an
explosion.

Earlier, the National Green Tribunal (NGT) has taken suo motu cognisance of a media report regarding a deadly
explosion at an illegally operated rat-hole coal mine in Meghalaya's East Jaintia Hills district that claimed 18 lives.
The Tribunal registered an original application based on a news item published on February 6, 2026, which
highlighted the incident and potential environmental law violations.

On February 9, Vikash Kumar, Superintendent of Police of East Jaintia Hills district, told reporters, "In connection
with the illegal coal mining blast that happened on the 5th of February and the High Court had taken cognisance
and the DC and the SP of East Jaintia Hills were called for personal appearance. In that connection, we had come
to the High Court... The search-and-rescue operation is still ongoing. The investigation is ongoing. We have made
an arrest, and it is going in the right direction..." (ANI)

(The above story is verified and authored by ANI staff, ANI is South Asia's leading multimedia news agency with
over 100 bureaus in India, South Asia and across the globe. ANI brings the latest news on Politics and Current
Affairs in India & around the World, Sports, Health, Fitness, Entertainment, & News. The views appearing in the
above post do not reflect the opinions of LatestLY)
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Are Domestic Workers in India Truly Protected? A Look at Legal Loopholes

Feb 11, 2026, 11.00 PM IST

K Chandru

In 2007, Tamil Nadu became one of the first states to constitute a welfare board for domestic workers under a
1982 enactment aimed at regulating the employment and working conditions of manual workers in the state.
Maharashtra followed suit with a similar law in 2008. Recognizing this effort, the Supreme Court observed in 2025
that “despite the absence of comprehensive protections for domestic workers through a central law, several states
have taken initiatives to safeqguard their rights and welfare”.

The Court observed: “Tamil Nadu domestic workers welfare board administers social security benefits including
education assistance, marriage assistance, delivery assistance, accidental death compensation and pensions.
These benefits are provided through monetary compensation at fixed rates.”

TN has 18 lakh domestic workers today, yet only a fraction is registered with the welfare board, due to lack of
awareness and motivation. Lawmakers dealing with labour issues never considered domestic workers to be part
of any labour legislation, focusing only on industrial workers.

Section 27 of the Minimum Wages Act included agricultural employment in its schedule and empowered state
govts to set minimum wages, but this provision was never extended to domestic workers. While the Minimum
Wages Act, 1948, enables govts to fix minimum wages for scheduled employments, it was never extended to
domestic workers, leaving their wages to the whims of their employers.

Article 1 of the International Labour Organization (ILO) Convention No 189 defined domestic work as that
performed in or for household or households. ‘Domestic worker’ is defined as any person engaged in domestic
work within an employment relationship. Thus, domestic work involves an exchange of services for remuneration
and qualifies as productive employment.

In 1978, a seven-judge bench headed by Justice V R Krishna Iyer broadened the definition of the term ‘industry’
mentioned in the Industrial Disputes Act of 1947 to include any systematic activity carried on by co-operation
between employer and workmen for production, supply or distribution of goods or services with a view to satisfy
human wants. There was hope that domestic workers might fall under this expanded umbrella.

In addition to that, the new Code on Social Security 2020 empowered the Union govt to constitute a National
Social Security Board for the unorganized workers.

But Parliament amended the Industrial Disputes Act in 1982 to explicitly exclude ‘domestic service' from its
purview, though this amendment was never enforced. The matter was referred to a larger nine-judge bench,
where it remains pending.

In the interim, Parliament hurriedly enacted the Industrial Relations Code, 2020, which subsumed the Industrial
Disputes Act. Under Section 2(p) of the new Code, domestic service is specifically excluded from the definition of
industry. After a five-year delay, and following the Bihar elections, the Union govt brought the Code into force on
Nov 21, 2025. At the same time, while defining the term ‘worker’ under the IR Code, it also included the
Unorganized Workers Social Security Act, 2008, stating that provisions relating to trade unions will apply to
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unorganized workers, a category that includes domestic workers. The Code on Social Security, 2020, empowers
the Centre to form a National Social Security Board for unorganized workers.

There have been attempts to enact specific legal protections for domestic workers. Private initiatives and bodies
such as the National Commission for Women pushed for legislation through bills proposed in 1959, 1989, 2004,
2008, 2015, 2016, and 2017, none of which passed. While the Juvenile Justice Acts of 1986, 2000 and 2015
prohibited employment of children and the Vishaka judgment of 1997 focused on sexual harassment at
workplaces, neither had a remote reference to the plight of domestic workers.

In 2019, the National Human Rights Commission held a regional conference and recommended that the Union
govt adopt national legislation for domestic workers in line with International Labour Organization Convention
No. 189 on domestic work.

The Shramjeevi Mahila Samiti (an NGO working for underprivileged women and children) petitioned the Supreme
Court, which directed the Ministry of Labour and Employment to finalize a registration module for unorganized
workers. The Court noted that, following a security audit, the module would be rolled out to states and Union
Territories for registration and issuance of identity cards by the end of 2018. It instructed chief secretaries of all
states and administrators of Union Territories to register at least 10% of the estimated number of workers each
month starting from Jan 2019 and to submit reports.

Domestic workers also got a shot in the arm when the Supreme Court, in a criminal case involving allegations of
wrongful confinement and trafficking of a female domestic worker, addressed their broader welfare.

A bench headed by Justice Surya Kant observed that in the absence of specific protections covering domestic
workers, it becomes the SC's duty to intervene and exercise the doctrine of “parens patriae to forge the path to
their proper welfare”. He said that the Court has, in several cases, laid down interim guidelines to protect
vulnerable groups left unprotected due to legal gaps. “We do not presently deem it appropriate to lay down an
interim legal code which would govern the working conditions of domestic workers. We say so, being cognizant of
the factum that ordinarily, the judiciary should not stray too far out of bounds, and expressly interfere in the
legislative domain.”

He likened India's democratic setup to a tripartite machine, “fueled by the doctrine of separation of powers,
without which it's functioning shall surely come to a grinding halt”.

Seeing no progress, and with the Industrial Relations Code’s notification excluding domestic services except for
trade union rights, a group of women workers from Tamil Nadu (Penn Thozhilalargal Sangam) approached the
Supreme Court again with a petition to declare that domestic workers be entitled to minimum wages and
protection under Articles 21 and 23 of the Constitution.

They also sought minimum wages to be fixed. Their hope was that Justice Surya Kant, who had authored the
earlier order, was now Chief Justice of India. But to everyone's shock, Chief Justice Surya Kant took a side against
the entire trade union movement and said many industries were closed because of it. He also observed that fixing
a minimum wage under law for domestic workers would lead to friction and litigation. When he was saying all
these in the open court, he was reminded of his 2025 order.

Taking note of all these, he whitewashed the role of the Union govt and noting the efforts taken by several state
govts, he expressed hope that a “suitable mechanism will be developed by the competent authority in each state
to improve conditions of domestic workers and prevent the exploitation of unorganized workers, especially for
the purpose of paying minimum wages”. The writ petition was disposed in Jan with directions to states to address
grievances raised by workers’ associations.

Thus, domestic workers are back to their domestic forums and left to stay content with state govt initiatives shorn
of any protection under a central law. Though the code on social security covers unorganized workers, gig
workers and platform workers excluded from the IR Code, creating new welfare boards for them by making
appropriate regulations, the fate of the existing welfare boards constituted by various state govts is uncertain.
On the day the four new labour codes were notified, media reports quoted Prime Minister Narendra Modi
expressing pride in the nation’s workforce and invoking the slogan “Shramev Jayate”. The reforms were touted as
a step towards Atmanirbhar Bharat, leaving only domestic workers to bear the brunt of no legal safeguards.

(The writer is a retired judge of Madras high court)
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NHRC issues notices to Meghalaya on mine blast and Haryana on capativity of 5 children

News On AIR | February 11, 2026 5:05 PM

The National Human Rights Commission (NHRC) has taken suo motu cognizance of a reported blast at an illegal
coal mine that killed 18 workers in the Thangskai area of East Jaintia Hills, Meghalaya. The Commission has issued
a notice to the Chief Secretary and the Director General of Police, Meghalaya, calling for a detailed report on the
matter within two weeks. Reportedly, the incident has left several others trapped at unspecified depths. The
Commission has observed that if the contents of the news report are true, it raises serious issues of violation of
the human rights of the victims. The report is expected to include the status of the rescue operation,
compensation to the aggrieved families and police investigation as well as steps taken by the authorities to
ensure that such incidents do not recur.

The NHRC) has also taken suo motu cognisance of the report case of the captivity of 5 children at Gurugram,
Haryana. The Commission has issued a notice to Haryana’s Police Commissioner calling for a detailed report on
the matter within two weeks. According to the media report, the children were detained for an under-construction
building of Gurugram by a contractor and his four workers for an under-construction building in Gurugram on
suspicion that they were attempting to steal some construction material. The commission said that if the contents
of the news report are true, they raise serious issues of violation of the human rights of the victim children.
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NHRC Issues Notice to Odisha, Andhra Over Machkund Project

by Itishree Sethy | February 11, 2026 in Odisha, Trending Now

Reading Time: 1 min read

The National Human Rights Commission (NHRC) has issued notices to the governments of Odisha and Andhra
Pradesh regarding the unresolved rehabilitation of families displaced by the Machkund Hydro Power Project.

The Commission directed the Chief Secretaries of both states, the Koraput District Collector, and the authorities of
OHPC and APGENCO to respond. The case reached NHRC after social worker and lawyer Anup Kumar Patra filed a
petition highlighting the plight of displaced residents.

According to records, villagers from 14 panchayats in Nandapur and Lamptaput blocks surrendered nearly 18,200
hectares of land for the Jolaput reservoir and the Machkund project site. As a result, 156 villages were displaced.
Although the project has generated electricity for more than 70 years, families continue to struggle without
rehabilitation, employment, or access to power.

NHRC registered the case under diary number 3104/IN/2026 on 10 February 2026. Furthermore, the Commission
instructed the formation of an independent committee to arrange proper rehabilitation for affected families.
Local organisations, including the Nandapur Budi Area Development Council, welcomed NHRC's intervention.
Council leaders Akash Khil, Hari Hantal, Jayaram Paria, and Nanda Pujari praised the Commission'’s step, noting
that no meaningful development work or investment had been carried out in the project’s surrounding areas.
Residents allege that promises of peripheral development and employment opportunities remain unfulfilled.
Consequently, they demand immediate government action to resolve grievances that have persisted for decades.
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NHRC Files Case a Year After Army Killed Truck Driver in Baramulla

Jehangir Ali | 14 hours ago

5 min read

The family sources said that the condition of the downtrodden family went “from bad to worse"” after the demise
of their main bread-earner.

Srinagar: More than a year after a Kashmiri civilian was killed in firing allegedly by the army in north Kashmir’s
Baramulla district, the National Human Rights Commission (NHRC) has filed a case in connection with the
incident.

The commission has filed a case under 49/9/3/2026-AF following a complaint into the death of Waseem Ahmad
Mir, a truck driver from Goripora village of Sopore and the lone bread-earner of his family in north Kashmir’s
Baramulla district.

Mir died in a firing incident in Sangrama locality along the Srinagar-Baramulla highway on February 6 last year
when a group of army soldiers opened fire at a “speeding suspicious” truck which had allegedly jumped a security
checkpoint.

In a statement at the time, the army said the checkpoint was set up “on a very specific intelligence input about
movement of terrorists” in the area and a team of soldiers chased the truck for 23 kilometres before opening fire.
The “shots were fired ... at (the) tyres” of the truck, the army statement said.

Mir, who was driving the truck, suffered grievous gunshot injuries and he was taken to the government medical
college in Baramulla where doctors declared him dead. The Army hasn't clarified how Mir suffered those injuries.
Laden with some 800 boxes of apples, the truck was on the way to a fruit market in Kolkata when the incident
happened.

The killing of Mir prompted uproar in Kashmir with the opposition political parties, local residents of Goripora and
his family demanding an impartial probe. Security forces had thrown a tight cordon around Mir’s village and some
journalists were allegedly stopped from reporting the story on the day of his demise.

Before leaving his home on February 5, a day before his killing, Mir told his ailing mother Nisara Begum that he
was planning to take her to a good doctor for a health check-up.

Mir’'s family includes his father Abdul Majeed Mir who works as a seasonal mason, mother who is a housewife,
two younger brothers Shafgat Majeed and Irfan Majeed who work as salesman at a garments store in Sopore and
housekeeping supervisor in a hotel respectively, and a younger sister who is jobless.

The family sources said that the condition of the downtrodden family went “from bad to worse" after the demise
of their main bread-earner.

“They have been fighting for justice including compensation under SRO-43 but nothing has materialised so far.
Over the last one year, they have only been going from one government office to another with the hope of some
relief,” Mir's relative said.

The SRO-43 governs the compassionate appointment or monetary compensation to the families of deceased
government employees or victims of militancy-related actions. It has also been extended to families who have lost
their loved ones in action by security forces.

Tamanna Pankaj, a Delhi-based lawyer who filed the complaint with the NHRC into Mir's tragic death said that the
case has been filed in the ‘incident category’ of ‘fake encounter’ under diary number 2750/IN/2025.

In her complaint in February 2025, Pankaj told the commission that Mir was driving a truck carrying apple boxes
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when he was signalled to stop at a checkpoint in north Kashmir.

Citing the army statement, Pankaj said that after being fired at by the army soldiers, the vehicle halted near
Sangrama chowk on the Srinagar-Baramulla highway. When the truck was checked, Mir had sustained gunshot
injuries.

“The official version is contested by the victim's family, who assert that Waseem was an innocent civilian with no
involvement in any unlawful activities. Medical sources at GMC Baramulla have reportedly indicated that the
nature of Waseem’s gunshot wound suggests that he was shot from close range, contradicting the Army’s claim
that the firing was only directed at the tyres,” the complaint notes.

It adds: “This incident raises serious concerns about the excessive use of force by security personnel and violation
of human rights.”

Pankaj said that she received a mail from the NHRC on Tuesday informing that a case has been registered in
connection with her complaint.

The mail read: “NHRC has registered a case no. 49/9/3/2026-AF on the complaint regarding WASEEM AHMAD MIR.
You may use this registration number for future reference. - NHRC, New Delhi Please do not reply or send any
email at nhrc.india@nic.in.”

Following the reading down of Article 370 in 2019, it is perhaps for the first time that the commission has filed a
case in connection with the killing of a Kashmiri civilian involving the armed forces.

In 2021, the commission issued notices to the chief secretary and director general of police of Jammu and
Kashmir following a spate of targeted killings of the Hindu minorities.

This article went live on February eleventh, two thousand twenty six, at fifty-nine minutes past four in the
afternoon.
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NHRC seeks report from Meghalaya into death of mine workers

By HP News Service | February 11, 2026 | in Meghalaya

Shillong, Feb 11: The National Human Rights Commission (NHRC) has issued notices to the Meghalaya Chief
Secretary and the Director General of Police, seeking a detailed report on the death of mine workers after a blast
at an illegal coal mine in Thangsko, East Jaintia Hill district.

Taking suo motu cognizance of the incident, the NHRC said the report has to be filed within two weeks.

The report is expected to include status of rescue operation, compensation to the aggrieved families and police
investigation as well as the steps to stop recurrence of such incidents, the human rights panel said.
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NHRC takes suo moto cognisance of Meghalaya coal mine tragedy

By: Agencies

Date: February 11, 2026

New Delhi, Feb 11: The National Human Rights Commission (NHRC) has taken suo motu cognisance of a media
report stating that 18 workers died following a blast at an illegal coal mine in the Thangskai area of East Jaintia
Hills district in Meghalaya.

The incident reportedly occurred on February 5, and several other workers are feared trapped at unspecified
depths inside the mine. Observing that the contents of the news report, if true, raise serious issues of violation of
human rights of the victims, the NHRC has issued notices to the Meghalaya's Chief Secretary and the Director
General of Police, seeking a detailed report within two weeks.

The NHRC has said that the report is expected to include the status of the ongoing rescue operation,
compensation provided to the aggrieved families, progress of the police investigation, and the steps taken or
proposed by the authorities to ensure that such incidents do not recur.

Meanwhile, taking a stern view of the continued operation of illegal coal mines in the state, the Meghalaya High
Court has ordered immediate arrests in connection with the deadly explosion. A division bench of Justices H.S.
Thangkhiew and W. Diengdoh took suo motu cognisance of media reports relating to the blast and expressed
serious concern that illegal mining activities were still being carried out despite an earlier fatal incident reported
on January 14 this year.

Observing that repeated tragedies point to grave administrative lapses, the Meghalaya High Court directed the
district administration and police to act without delay. It ordered the Deputy Commissioner and Superintendent of
Police of East Jaintia Hills to identify and arrest the mine owners, operators and all those involved in the alleged
illegal mining operations.

It also directed authorities to seize all equipment, documents and other incriminating materials connected with
the mining activity. Stressing the need for urgent relief measures, the Meghalaya High Court directed the district
administration to ensure that all affected persons, including the injured, are provided immediate medical
assistance and necessary support.

It also sought an explanation on how such prohibited activities were allowed to persist despite previous incidents
and existing legal restrictions, cautioning that stringent directions would follow if the authorities failed to
demonstrate concrete and effective action.

Earlier, the Chief Minister said the Meghalaya government has ordered a thorough inquiry into the incident and
made it clear that accountability would be enforced. “The Government of Meghalaya has ordered a
comprehensive inquiry into the incident. Accountability will be fixed, and those responsible will face strict legal
action,” Chief Minister Conrad K. Sangma said.

IANS
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Meghalaya illegal coal mine blast: NHRC takes suo motu cognisance of death of 18 workers

ANI | Updated: Feb 11, 2026 16:24 IST

New Delhi [India], February 11 (ANI): The National Human Rights Commission (NHRC), has taken suo motu
cognizance of a media report that 18 workers died after a blast at an illegal coal mine in Thangskai area of East
Jaintia Hills, Meghalaya on February 5, the commission said in an official statement.

Reportedly, the incident has left several others trapped at unspecified depths.

The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights of the victims. Therefore, it has issued notices to the Chief Secretary and the Director General of
Police, Meghalaya, calling for a detailed report on the matter within two weeks, it added.

The report is expected to include the status of rescue operation, compensation to the aggrieved families and
police investigation as well as steps taken/ proposed by the authorities to ensure that such incidents do not recur,
the statement said.

Several labourers were trapped inside an illegal coal mine at Mysyngat of the Thangsko area following an
explosion.

Earlier, the National Green Tribunal (NGT) has taken suo motu cognisance of a media report regarding a deadly
explosion at an illegally operated rat-hole coal mine in Meghalaya's East Jaintia Hills district that claimed 18 lives.
The Tribunal registered an original application based on a news item published on February 6, 2026, which
highlighted the incident and potential environmental law violations.

On February 9, Vikash Kumar, Superintendent of Police of East Jaintia Hills district, told reporters, "In connection
with the illegal coal mining blast that happened on the 5th of February and the High Court had taken cognisance
and the DC and the SP of East Jaintia Hills were called for personal appearance. In that connection, we had come
to the High Court... The search-and-rescue operation is still ongoing. The investigation is ongoing. We have made
an arrest, and it is going in the right direction..." (ANI)
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NHRC, India takes suo motu cognizance of the reported death of 18 workers after blast at an illegal coal mine in
East Jaintia Hills, Meghalaya

By: Odisha Diary Bureau

Date: February 11, 2026

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that 18
workers died after a blast at an illegal coal mine in Thangskai area of East Jaintia Hills, Meghalaya on 5th February
2026. Reportedly, the incident has left several others trapped at unspecified depths.

The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights of the victims. Therefore, it has issued notices to the Chief Secretary and the Director General of
Police, Meghalaya, calling for a detailed report on the matter within two weeks.

The report is expected to include the status of rescue operation, compensation to the aggrieved families and
police investigation as well as steps taken/ proposed by the authorities to ensure that such incidents do not recur.
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Sexual harassment in gyms: NHRC seeks nationwide data from states, flags safety and health risks in fitness
centers

WEBDESK February 11, 2026

The National Human Rights Commission (NHRC) has initiated a nationwide review of gyms and fitness centres
following a series of complaints alleging sexual harassment of women, girls and teenagers across several states.
Terming the incidents a grave violation of human rights, the Commission has issued notices to the Chief
Secretaries of all states and Union Territories, seeking comprehensive reports on the regulation, licensing, and
monitoring of such establishments. The Ministry of Youth Affairs and Sports and the Sports Authority of India (SAI)
have also been directed to furnish details of existing national guidelines and oversight mechanisms governing the
fitness sector.

According to information placed before the Commission, multiple complaints have surfaced in recent months
involving alleged misconduct by trainers who are accused of misusing their position of trust and authority. The
complaints reportedly involve women and underage girls who frequent gyms and fitness centres. While the NHRC
has not specified the exact number of cases in its notice, it acknowledged that several incidents have been
reported from different parts of the country. The Commission also observed that many cases may remain
unreported due to fear, social stigma and pressure faced by victims, indicating that the actual scale of the problem
could be larger than documented.

The Commission has expressed concern that the absence of structured grievance redressal systems in many
fitness establishments has further aggravated the issue. In several states, there are no uniform or standardised
norms governing the establishment and operation of gyms. This regulatory vacuum, the NHRC noted, has allowed
fitness centres to operate without clear accountability. Trainers are often hired without mandatory certification or
thorough background verification, increasing the risk of individuals with questionable credentials gaining access
to women and minors in vulnerable settings.

Through its notices, the NHRC has sought detailed information from state authorities on the number of licensed
gyms operating within their jurisdiction, the rules and procedures for granting licences, mandatory qualifications
required for trainers, and whether background checks are conducted prior to employment. The Commission has
also asked states to provide data on complaints received against gym operators or trainers, the nature of those
complaints, and the action taken in each case. Additionally, it has sought clarity on whether dedicated complaint
mechanisms, helplines or monitoring systems are in place to address allegations of harassment or misconduct.
Beyond safety concerns, the NHRC has also flagged serious health risks associated with the largely unregulated
fitness industry. The Commission observed that several gyms are allegedly selling food supplements and
performance-enhancing products without proper approvals or quality checks. Incorrect training techniques and
the unsupervised consumption of supplements, particularly among teenagers and young adults, have reportedly
resulted in hormonal imbalances and other physical complications. States have been asked to specify the steps
being taken to regulate the sale of supplements within fitness centres and the action initiated against violators
dealing in illegal or uncertified products.

In its communication to the Ministry of Youth Affairs and Sports and the Sports Authority of India, the NHRC has
sought details of any national-level framework that governs the functioning of gyms and training centres. The
Commission emphasised that institutions meant to promote physical fitness and well-being must not become
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spaces of exploitation or insecurity. It underlined that safeguarding women and children in such environments is
a fundamental obligation of authorities.

Based on the responses received from states and central agencies, the Commission may recommend the
introduction of uniform national guidelines to regulate gyms and fitness centres. Proposed measures could
include mandatory certification and accreditation standards for trainers, compulsory background verification,
installation of CCTV cameras in common areas, establishment of dedicated complaint redressal systems,
increased representation of female trainers, and periodic inspections by authorities.

Reiterating the need for a zero-tolerance approach towards harassment and misconduct, the NHRC has urged
state governments to take immediate corrective steps. The Commission’s intervention marks one of the most
extensive examinations of the gym and fitness sector in recent years. As state governments compile data on the
number of cases reported, the list of complaints received, and enforcement measures taken, the findings could
shape future policy decisions aimed at making fitness spaces safer and more accountable across the country.
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NHRC pulls up Tamil Nadu govt over migrant worker assault; asks police to trace victim

The Director General of Police has been directed to trace the victim and ensure treatment, including post-trauma
counselling and reimbursement of medical expenses

Victim Suraj | DTNEXT Bureau | Updated on: 11 Feb 2026, 10:30 am

NEW DELHI: The National Human Rights Commission (NHRC) has issued a showcase notice to the Tamil Nadu
government over the assault of a “migrant worker” in Tiruvallur district and failure to ensure proper treatment,
care and directed the State police to trace the victim at the earliest.

The Commission has also asked the Chief Secretary to explain within seven days why a compensation of Rs 2 lakh
should not be recommended for the victim.

Taking cognisance under Section 12 of the Protection of Human Rights Act, 1993, the NHRC said it received
information about “grave violence” against Suraj, identified as a migrant worker from Madhya Pradesh, near the
Tiruttani railway quarters on December 27.

According to the notice dated February

9, Suraj was referred from Tiruvallur Government Hospital to Rajiv Gandhi Government General Hospital, Chennai,
on December

28 for advanced treatment. However, hospi- tal records indicate that he left against medical advice the same day,
and his whereabouts remain unknown.

The Commission termed this a “serious lapse” and “gross negligence” on the part of the State machinery, stating
that the authorities failed to ensure adequate safeguards, monitoring, or support for the victim, thereby
attracting human rights scrutiny. “Evidently, the state has failed to provide medical care and security to the victim,
thereby violating his fundamental rights,” it said. While the alleged assault was committed by private individuals,
the NHRC held that the matter falls within the ambit of human rights violations due to the State’s subsequent
failure to provide medical care, protection and rehabilitation.

The victim's disappearance from a state-run medical facility raised “serious concerns” warranting strict
investigation, it said, pointing out lapses.

The Director General of Police has been directed to trace the victim and ensure treatment, including post-trauma
counselling and reimbursement of medical expenses. A copy of the proceedings has also been sent to the Union
Home Ministry.

There was no immediate reaction from the Tamil Nadu government about the NHRC notice.

Four teenagers, all aged about 17, were apprehended on December 28 and produced before the Juvenile Justice
Board. Three were sent to a juvenile home, and the fourth was handed over to their parents.
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NHRC, India takes suo motu cognizance of the reported sexual assault and torture of 5 minors in captivity for 18
hours on suspicion of theft in DLF Phase 3 area of Gurugram in Haryana

By: Odisha Diary Bureau

Date: February 11, 2026

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that 5
children, aged between 11 to 14 years, were held captive for 18 hours at an under-construction building in DLF
Phase 3 area of Gurugram in Haryana. Reportedly, the children were detained by the contractor and his four
workers on the suspicion that they were attempting to steal some construction material. The victims were
reportedly stripped, sexually assaulted and tortured. The perpetrators also allegedly poured petrol over them.
The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights of the victim children. Therefore, it has issued a notice to the Commissioner of Police, calling for a
detailed report on the matter within two weeks.

According to the media report, carried on 5th February 2026, on reaching the spot, the children's mothers were
also made to sit along with them and subjected to humiliation by the perpetrators. The incident came to light
when the mother of one of the victims approached the police to register a complaint on 3rd February 2026.
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NRHC orders report on illegal coal mine blast killing 18 in Meghalaya

Written By: TNM (With ANI Inputs) | Published on: Feb 11, 2026

The National Human Rights Commission (NHRC) has taken suo motu cognisance of a media report stating that 18
workers died in a blast at an illegal coal mine in the Thangskai area of East Jaintia Hills, Meghalaya, on February 5.
Several other workers remain trapped at unspecified depths.

The commission noted that if the report is true, it raises serious concerns regarding the violation of the victims'
human rights. Consequently, the NHRC has issued notices to the Chief Secretary and the Director General of
Police of Meghalaya, requesting a detailed report within two weeks.

The NHRC specified that the report should cover the status of rescue operations, compensation for the affected
families, the police investigation, and measures taken or proposed to prevent similar incidents in the future.

The explosion occurred in an illegal coal mine at Mysyngat in the Thangskai area, trapping several labourers
inside.

Separately, the National Green Tribunal (NGT) has also taken suo motu cognisance of media reports on the fatal
explosion at the illegally operated rat-hole coal mine, which resulted in 18 deaths. The tribunal registered an
original application on February 6, 2026, highlighting the incident and potential violations of environmental law.
On February 9, Vikash Kumar, Superintendent of Police of East Jaintia Hills district, told reporters, “In connection
with the illegal coal mining blast that happened on the 5th of February and the High Court had taken cognisance
and the DC and the SP of East Jaintia Hills were called for personal appearance. In that connection, we had come
to the High Court... The search-and-rescue operation is still ongoing. The investigation is ongoing. We have made
an arrest, and it is going in the right direction...”
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Delhi HC issues notice over PIL on missing persons in national capital

Updated: Feb 11th, 2026

During the brief hearing, the Delhi HC observed that two contrasting narratives are currently prevalent in the
media regarding the issue of missing persons in Delhi, and said it would examine the factual position after
receiving responses from the authorities.

Apart from the Delhi Police, it sought responses from the Union government, the city government, and the
National Crime Records Bureau (NCRB) in the matter.

Posting the PIL for further hearing on February 18, the Delhi High Court also inquired whether a similar matter is
presently pending before the Supreme Court.

A day before, the plea was mentioned before Chief Justice Devendra Kumar Upadhyaya for urgent listing, seeking
action in the alleged disappearance of nearly 800 people in the national capital during the first two weeks of
January this year.

The development follows closely after the National Human Rights Commission (NHRC) took suo motu cognisance
of the matter and issued notices to the Chief Secretary of the Delhi government as well as the Commissioner of
Police, Delhi, directing them to submit a detailed report within two weeks.

Meanwhile, the Delhi Police have dismissed reports of a sudden increase in cases of missing children and warned
rumour mongers of strict legal action for “spreading unnecessary fear by misrepresenting data".

The police rejected claims of any spike in missing persons cases, stating that official data shows no abnormal rise
and that figures have remained broadly stable for nearly a decade.

Police data further showed that annual missing-person figures have hovered between 23,000 and 24,000 since
2016, despite rapid population growth in the national capital.

Taking to the social media platform X on February 6, the Delhi Police said, “We appeal to citizens not to fall prey to
rumours about a sudden increase in cases of missing children. While refuting such claims, we also warn rumour
mongers of strict legal action for spreading unnecessary fear by misrepresenting data. The safety of every child is
paramount for the Delhi Police. The Delhi Police is committed to providing 24x7 service and locating
missing/abducted children and reuniting them with their families expeditiously.”

(This story was taken from syndicated feed and was only edited for style by Gujarat Samachar Digital team)
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30 Dead in Meghalaya Mine Explosion; NGT Issues Notice

DC Correspondent 11 February 2026 6:15 PM

The Deputy Commissioner said the district administration is processing ex-gratia payments for the next of kin.
The death toll in the blast incident at an illegal coal mining site in the Thangskoo area of East Jaintia Hills district
has risen to 30. Deputy Commissioner of East Jaintia Hills, Manish Kumar, informed the media that the explosion
occurred on the morning of February 5. The district administration received information in the afternoon and
immediately rushed to the site. In coordination with the state government, the National Disaster Response Force,
State Disaster Response Force, and Search and Rescue Teams were mobilised and rescue operations began the
same day and continued till February 9.

Initially, 28 deaths were confirmed, while two more victims succumbed to injuries at Silchar Medical College in
Assam, taking the total number of fatalities to 30. The Deputy Commissioner said the district administration is
processing ex-gratia payments for the next of kin. Meanwhile, the district administration has launched a strict
enforcement drive against illegal coal mining.

The National Human Rights Commission (NHRC), has aken suo motu cognizance of a media report and observed
that the contents of the news report, if true, raise serious issues of violation of human rights of the victims. It has
issued notices to the Chief Secretary and the Director General of Police, Meghalaya, calling for a detailed report
on the matter within two weeks.

Reports state that the National Green Tribunal has also taken suo motu cognisance of a February 6 media report
about the blast and issued notices to the Central Pollution Control Board, the regional office of the environment
ministry in Shillong, the state’s chief secretary, and the East Jaintia Hills deputy commissioner, seeking affidavits to
clarify whether its earlier mining-related orders and norms were violated.

( Source : Deccan Chronicle with agency inputs )
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NHRC Takes Suo Motu Cognizance of Meghalaya Mine Blast

18 workers killed in illegal coal mine explosion in East Jaintia Hills

GOVERNANCE NEWS Central Governance INDIA

By Global Governance News On Feb 11, 2026

NHRC takes suo motu cognizance of blast at illegal coal mine in Meghalaya

18 workers died in explosion at Thangskai area on February 5, 2026

Notices issued to Meghalaya Chief Secretary and DGP for detailed report

Report must include rescue status, compensation, investigation and preventive measures

GG News Bureau

New Delhi, 11th Feb: The National Human Rights Commission (NHRC), India has taken suo motu cognizance of the
death of 18 workers following a blast at an illegal coal mine in East Jaintia Hills district of Meghalaya, calling it a
serious violation of human rights.

The incident occurred on February 5, 2026, at an illegal coal mine in the Thangskai area of East Jaintia Hills.
According to media reports, several other workers remain trapped at unspecified depths following the explosion.
Based on media reports, the Commission has issued notices to the Chief Secretary and Director General of Police,
Meghalaya, seeking a comprehensive report on the incident within two weeks. The NHRC observed that the
contents of the news report, if true, raise serious issues of violation of human rights of the victims.

The detailed report sought by the Commission is expected to include several key aspects of the tragedy and its
aftermath. These include the current status of rescue operations to locate and extract trapped workers, details of
compensation provided or proposed for the families of deceased workers, progress in police investigation into the
illegal mining operation, and concrete steps taken or proposed by authorities to prevent recurrence of such
incidents.

The incident highlights ongoing concerns about illegal coal mining operations in Meghalaya, particularly in the
East Jaintia Hills region, which has witnessed similar tragedies in the past. The lack of safety measures and
regulatory oversight in such illegal operations continues to put workers' lives at risk.

The Commission will review the responses from Meghalaya authorities before deciding on further action in the
matter.
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Turning the Constitution into Action: CJP’s year against a rising tide of hate

CJP turned constitutional ideals into action—defending dignity, curbing organised hate, and pressing for
institutional neutrality

Post author By irfan khan

Post date February 11, 2026

The year 2025 was marked by a sustained rise in hate speech, religious targeting, and organised campaigns of
hostility across multiple regions, in response, Citizens for Justice and Peace (CJP) consistently engaged
constitutional commissions and police authorities, seeking accountability, timely preventive measures, and strict
adherence to the rule of law. This report documents a year of persistent advocacy, tracing CJP’'s interventions from
early-stage preventive warnings to end-of-year demands for corrective and disciplinary action in cases of evident
institutional bias.

The 2025 Intervention Tracker:

NCSC: 2 Complaints

NCM: 6 Complaints

NHRC: 2 urgent memorandums

Police/Administration: 6 Complaints

Preventive Actions: 2 pre-emptive Complaints

National Commission for Scheduled Castes (NCSC): Battling caste-based atrocities

In early January 2025 (January 8), CJP approached the NCSC to highlight a troubling spike in atrocities against Dalit
communities across Andhra Pradesh, Chhattisgarh, Karnataka, Madhya Pradesh, Tamil Nadu, and Uttar Pradesh.
These complaints, detailing incidents from late 2024, emphasised that such violence is rooted in a deeply
ingrained discriminatory mind-set. CJP's intervention sought to move the Commission beyond mere observation
toward active enforcement of the SC/ST (Prevention of Atrocities) Act, 1989.

CJP is dedicated to finding and bringing to light instances of Hate Speech, so that the bigots propagating these
venomous ideas can be unmasked and brought to justice. To learn more about our campaign against hate
speech, please become a member. To support our initiatives, please donate now!

“Dignity for All": a national mapping of 30 critical atrocities across 9 states

On June 24, CJP further filed a major formal complaint documenting 30 distinct incidents of violence across nine
states, ranging from horrific sexual assaults on minors to the murder of a 10-year-old boy in Etah (Uttar Pradesh).
Invoking Article 338 (5) of the Constitution, CJP sought an urgent probe into these crimes, which included social
boycotts and the denial of cremation rights.

Widespread crimes against SCs violating the PoA Act and Civil Rights

CJP Stated in its complaint that, these incidents directly contravene the spirit and letter of the Protection of Civil
Rights Act, 1955, and more critically, the Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act,
1989 (SC/ST PoA Act), which specifically aims to prevent atrocities against Scheduled Castes and to provide for
special courts for the trial of such offenses and for relief and rehabilitation of the victims. The recurring nature of
these incidents, especially the multiple instances of sexual violence and physical attacks, reveals a severe lapse in
the implementation and enforcement of these crucial legislations.

Targeted crimes against SCs, a pattern of abuse

Through this complaint, CJP highlights that systemic, widespread incidents of caste-driven oppression that are
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prevalent countrywide, across states governed by different political dispensations pointing to a deep-rooted
societal malaise that has not only acquired a frightening level of ‘'normalised violence and oppression’ but also is
‘allowed because of structured levels of immunity’.

CJP also stated in its complaint that as per the NCRB report, there are a total of 70,818 cases of atrocities against
SCs and 12,159 against STs that remained pending for investigation at the end of the year 2021. A total of
2,63,512 cases of SCs and 42,512 cases of STs were placed for trial in the courts. At the end of the year, more than
96 percent of the total cases were still pending for trial. Though the charge-sheeting percentage was more than
80%, but the conviction rate remained below 40%.

Why did CJP intervene?

CJP stepped in because these atrocities were no longer isolated crimes but had become the “new normal” of daily
humiliation and violence revealing spiralling trends. When local police failed to register FIRs or provided
“structured immunity” to dominant-caste perpetrators, it became clear that only a high-level constitutional push
could break the deadlock. CJP's intervention was necessary to force the NCSC to address the systemic collapse of
the PoA Act and protect the basic human dignity of the marginalised communities.

National Human Rights Commission (NHRC): CJP's Memorandum

On May 31, 2025, CJP submitted a memorandum to the National Human Rights Commission (NHRC) regarding a
major human rights crisis in Assam. In memorandum CJP reported that between May 23 and May 31, the Assam
Border Police conducted secretive night raids across 33 districts, detaining at least 300 individuals, primarily
Bengali-speaking Muslims, without warrants or legal paperwork. While some were eventually released,
approximately 145 people remained untraceable, leading to fears of illegal “pushbacks” across the Indo-
Bangladesh border.

The memorandum highlighted that many detainees were already involved in ongoing legal cases or had lived in
India for generations. CJP argued that these actions bypassed the rule of law and violated constitutional rights
under Articles 21 and 22. CJP has asked the NHRC to demand a full report from the government, set up a fact-
finding committee, and ensure the immediate safety and return of those unlawfully detained or expelled.

On June 4, 2025, CJP submitted a supplementary memorandum to the NHRC providing harrowing first-person
testimonies of illegal night detentions and forced expulsions in Assam. This submission followed the initial May 31
memo and documented a systematic campaign where the Assam Border Police allegedly bypassed all judicial
sanctions to deport Bengali-speaking Muslims, including the elderly, the chronically ill, and individuals protected
by court stay orders.

The memorandum included testimonies from survivors like Hajera Khatun and Sona Bhanu, who described being
blindfolded, fingerprinted without consent, and abandoned in “no-man'’s land” swamps under the cover of
darkness. Families reported finding their missing loved ones only through viral social media videos filmed in
Bangladesh. Notably, CJP revealed that individuals previously released from detention centres through legal
efforts—such as Doyjan Bibi and Abdul Sheikh—were re-detained and forcibly removed despite complying with all
bail conditions. CJP has urged the NHRC to launch an independent inquiry, summon top officials, and ensure the
safe return of all those subjected to these extra-legal deportations.

Rationale of CJP’s Intervention

This crisis demanded CJP's intervention because the state was operating entirely outside the law, conducting what
looked more like abductions than legal detentions. By disappearing people in the dead of night and “pushing”
them across borders, the administration bypassed the entire judicial system, including the Supreme Court's own
stay orders. CJP acted to stop this “stealth purge” and ensure that no person is rendered stateless through
secretive, extra-legal executive actions.

III. National Commission for Minorities (NCM: Stemming Organised Hate

Throughout 2025, CJP acted as a constitutional vanguard, filing six major complaints with the National
Commission for Minorities (NCM).

“Dharma Sansads” and 2. “Trishul Deekshas”

The beginning of the year 2025 was marred by high-decibel events like “Dharma Sansads” and “Trishul Deekshas"”
in regions like Delhi, Rajasthan, and Himachal Pradesh. These gatherings were marked by explicit calls for
economic boycotts and physical violence against Muslims and Christians. CJP's complaints to the NCM detailed
how speakers propagated baseless conspiracies such as “love jihad” and “land jihad” and these events created an
atmosphere of deep fear and uncertainty. Consequently, we urged the Commission to hold those responsible
accountable by ensuring FIRs are filed under the new Bharatiya Nyaya Sanhita (BNS) 2023

Complaint over hate speech at Trishul Deeksha events

On January 29, CJP had filed a formal complaint with the NCM, raising alarm over a series of Trishul Deeksha



events held in December 2024 across Punjab, Delhi, Himachal Pradesh, and Rajasthan. Organised by far-right
groups such as the Vishwa Hindu Parishad (VHP), Bajrang Dal, and Antarrashtriya Hindu Parishad (AHP), these
gatherings featured openly inflammatory rhetoric, hate speech, and mobilisation against minority communities,
particularly Muslims and Christians.

Complaint against hate speeches at ‘Dharma Sansad’ events

On January 22, CJP filed a complaint with the NCM regarding a series of hate speeches delivered at ‘Dharma
Sansad’ events on December 20, 2024, led by Yati Narsinghanand and other right-wing figures. Despite being
denied permission to hold the event in Haridwar, the gathering proceeded at another location, where
inflammatory and violent rhetoric was once again espoused, targeting Muslims and calling for a Hindu-only
nation. The speeches at the event included derogatory language and explicit calls for physical violence against
Muslims, promoting a vision of a society devoid of religious diversity.

The Hindu Sanatan Ekta Padyatra: a ten-day mapping of fear

On December 2, 2025, Citizens for Justice and Peace (CJP) submitted an exhaustive complaint to the National
Commission for Minorities (NCM) regarding the Hindu Sanatan Ekta Padyatra, a massive 10-day mobilisation led
by Dhirendra Krishna Shastri. Traversing 422 village panchayats across Delhi, Haryana, Uttar Pradesh, and
Madhya Pradesh, the march was documented by CJP as a systematic campaign of “othering” that weaponised
religious identity. CJP's detailed mapping of speeches Categorised the rhetoric into direct hate speech and high-
intensity fearmongering, notably demographic conspiracy theories claiming Hindus were on the “brink of
becoming minorities.”

The yatra featured exclusionary slogans such as “Jo Ram ka nahi wo kisi kaam ka nahi” and explicit calls for the
economic boycott of Muslims and Christians. CJP highlighted how speakers used their spiritual authority to
normalise “bulldozer justice” and incite historical resentment, such as invoking the Babri Masjid demolition to
demand the reclamation of other religious sites. Warning that such organised campaigns, involving an estimated
3,00,000 participants, could trigger real-world violence, CJP urged the NCM to launch a fact-finding mission.
Crucially, the organisation prayed for the appointment of nodal officers as per the Tehseen Poonawalla guidelines
to protect vulnerable communities from the volatile atmosphere generated by the padyatra’s rhetoric.

Targeting Bengali-origin Muslims

In late September (September 30, 2025), submitted a comprehensive complaint to the National Commission for
Minorities (NCM), highlighting what it described as an “alarming and coordinated escalation of hate speech”
across India. The complaint documents how Bengali-origin Muslims, many of whom are lawful Indian citizens, are
being systematically vilified as “Bangladeshis” and “ghuspaithiye” (infiltrators) in election rallies, public protests,
and online campaigns. CJP's submission to the NCM Chairperson requested a full inquiry and preventive directions
to curb vigilante activity, emphasising that such rhetoric directly contravenes Supreme Court directions on hate
crimes.

CJP's key demands to the NCM

The complaint called upon the Commission to:

Take legal cognisance under the NCM Act and initiate an inquiry.

Direct registration of FIRs against individuals and organisations spreading hate.

Curb vigilante activity by outfits like Bir Lachit Sen and All Tai Ahom Students’ Union.

Ensure police compliance with Supreme Court orders on suo motu action.

Enforce preventive measures, such as videographing rallies and banning repeat hate offenders.

Urge social media platforms to remove hateful content.

Launch a fact-finding mission on the profiling, harassment, and eviction of Bengali-origin Muslims nationwide.
CJP's key intervention in systemic targeted harassment and hate-motivated violence against Christians in
Rajasthan (September, 2025)

On October 8, 2025, CJP filed a formal complaint with the National Commission for Minorities (NCM) regarding a
surge in targeted harassment and hate-motivated attacks against the Christian community in Rajasthan
throughout September 2025. The complaint highlights a series of disturbing incidents following the introduction
of the Rajasthan Prohibition of Unlawful Conversion of Religion Bill, 2025. Key flashpoints included a police raid on
a children’s hostel in Alwar on September 3, the coercive interrogation of believers in Kotputli-Behror on
September 9, and the forceful closure of St. Paul's Hostel School in Dungarpur on September 11. Most notably, on
September 21 in Jaipur, a mob of 40-50 activists assaulted a private prayer meeting, injuring eight people.

CJP urged the Commission to take immediate cognizance of these events, which they describe as a “coordinated
campaign” involving vigilante violence and administrative bias. CJP requested a time-bound investigation into
police misconduct and the registration of FIRs under BNS Sections 196 and 299. They further called for the



implementation of Supreme Court guidelines from the Tehseen Poonawalla case to ensure accountability and the
protection of constitutional rights under Articles 14, 21, and 25.

Action Taken by NCM: Following the formal complaint lodged by CJP, the National Commission for Minorities
(NCM) initiated official proceedings on October 14, 2025, by issuing a directive to the Chief Secretary of the
Government of Rajasthan. In its formal communication, the Commission stated that “The complainant should be
apprised of the action taken in the matter and the Commission should also be informed.”

The rise of extra-legal vigilantism and “Identity Policing”

On December 18, 2025, CJP formally approached the National Commission for Minorities (NCM) to report a surge
in vigilante violence and state-led targeted evictions. The comprehensive complaint documents a disturbing
pattern of incidents occurring between September and November 2025, primarily targeting Muslim and Christian
communities across multiple states. CJP highlighted five critical areas of concern as physical vigilantism involving
cow protection and moral policing; economic intimidation through informal boycotts of minority-owned
businesses; disruption of Christian prayer meetings under the guise of preventing conversions; coercive identity
policing; and large-scale demolitions that disproportionately affect vulnerable populations without adequate
rehabilitation.

The central theme of the CJP's complaint is the emergence of “self-appointed enforcers” who act with a perceived
sense of impunity. CJP argued before the NCM that these are not isolated events but a recurring pattern that
erodes constitutional guarantees of equality and religious freedom. The organisation expressed grave concern
over selective law enforcement, noting that police often act upon vigilante complaints while ignoring the initial
unlawful acts of the perpetrators. CJP has urged the NCM to demand action-taken reports from state
governments, ensure the impartial application of criminal law, and safeguard the livelihoods and dignity of
minority groups against normalisation of such violence.

Action Taken by NCM: On January 23, 2026, the National Commission for Minorities (NCM) has officially taken
cognizance of the representation submitted by CJP on December 18, and has registered the case. Acting on
complaint, the Commission formally forwarded a copy of the complete representation to the Home Secretary,

Ministry of Home Affairs, North Block, New Delhi, for urgent consideration and appropriate intervention.

III. Police Authorities: Demanding Neutrality & Accountability

In 2025, CJP filed 5 major collective complaints with police and administration, across several states, to demand
accountability, immediate preventive action, and a strict adherence to the rule of law.

“In the line of Crossfire”: when CJP demanded authorities to Act

Throughout February and March, CJP filed multiple state-wide complaints against BJP MLA and Minister Nitesh

Rane for inflammatory speeches delivered in Pune, Sindhudurg, and Ratnagiri. CJP contended that as an elected
representative in a position of significant influence, Rane bore a heightened legal and ethical responsibility to
maintain communal harmony. Invoking the Supreme Court's landmark Amish Devgan judgment, which
distinguishes between free speech and harmful incitement, the organisation filed a series of formal complaints to
demand that law enforcement act decisively against rhetoric that threatened the state’s social fabric.

Nanijdham, Ratnagiri - On March 28, 2025, CJP approached the Superintendent of Police and the District
Magistrate of Ratnagiri regarding a speech delivered by Rane during a public felicitation. The complaint
documented how Rane propagated baseless conspiracy theories like “love jihad” and “land jihad,” utilising
Islamophobic slurs and specifically targeting religious sites such as Mazars and Dargahs. CJP argued that this
inflammatory language was a direct attempt to stir fear and mistrust toward the Muslim community, citing the
Amish Devgan standard that such speech serves no legitimate purpose other than to sow division and provoke
social discord.

Wagholi, Pune - On March 18, 2025, CJP approached the Additional Director General (Law & Order) and the Pune
Police regarding a contentious speech delivered at a temple in Wagholi. In this instance, Rane openly advocated
for housing discrimination, urging Hindus to rent properties exclusively to fellow Hindus and warning that renting
to even one “Aslam” would lead to a demographic takeover. CJP asserted that this rhetoric incited segregation and
violated Articles 14 and 15 of the Constitution. Furthermore, Rane's fabrication of a coordinated plot to turn India
into an Islamic nation by 2047 was flagged as a dangerous exploitation of public anxiety designed to dehumanise
an entire community.

Sindhudurg District - On March 7, 2025, CJP filed a joint complaint with the SP and Collector of Sindhudurg
addressing speeches delivered in Kundal and Sawantwadi. These events, organised by right-wing outfits, featured
Rane warning locals about “Islamisation” and issuing explicit threats. In Sawantwadi, Rane reportedly told the
audience to contact him directly to “settle” matters if anyone “kept an evil eye” on his religion, pointedly remarking
that he would ensure such individuals would not return to their place of worship on Fridays. CJP highlighted this



as a clear incitement to communal violence and a violation of Supreme Court mandates that require police to take
suo moto action against hate speech regardless of the speaker’s political standing.

Nagpur City - On April 24, 2025, Citizens for Justice and Peace (CJP) filed a formal complaint with the Additional
Director General of Police (Law & Order), Maharashtra, and the Nagpur Police Commissioner regarding a divisive
speech delivered by right-wing influencer Kajal Hindustani (Kajal Singhala). The speech, delivered during a public
“Shivjanmotsav” event in Nagpur on February 19, 2025, targeted the Christian and Muslim communities through
inflammatory narratives and baseless conspiracy theories.

CJP's submitted that Hindustani's rhetoric—which characterised conversions as being traded for “a sack of rice”
and utilised the “Love Jihad” trope—meets the definition of hate speech as established in the Supreme Court's
Amish Devgan vs. Union of India (2021) 1 SCC 1 ruling. The complaint argues that such statements serve no
purpose other than to sow mistrust, demean minority religious practices, and dehumanise marginalised sections.
Partisan conduct by Jagaon Police: CJP's intervention
CJP intervened in October 2025 following a distressing breach of professional conduct by the police in Jalgaon. CJP
filed a comprehensive complaint with the Director General of Police (DGP) of Maharashtra and the Superintendent
of Police in Jalgaon, calling for immediate disciplinary action against officials from the Jamner Police Station. This
demand for accountability arose after police personnel were observed publicly participating in a communal
procession organised by Shiv Pratisthan Hindustan—the very organisation whose members are accused in the
brutal August 2025 lynching of 20-year-old Suleman Pathan.

The complaint, which was also marked to the Maharashtra Home Department and the National Human Rights

Commission, contends that such conduct is a blatant violation of the police oath of office and the Maharashtra
Police Conduct Rules. CJP argued that the participation of investigating officers in a rally organised by a far right
group linked to the accused is not just an ethical failure, but a total collapse of the constitutional principle of
neutrality. Such actions severely compromise the integrity of criminal investigations and shatter the public’'s—
particularly the victim’s family’s—faith in the fairness of the legal process.

In its pursuit of justice for the Pathan family, CJP has demanded the immediate suspension of the concerned
officers and the transfer of the Suleman Pathan investigation to an independent agency. Furthermore, the
organisation has pressed for a state-wide directive to reaffirm the necessity of police impartiality in all communal
and hate-crime cases.

Curbing market vigilantism: the Malabar Hill incident
In late November (November 25, 2025), CJP moved against a former political leader who conducted unauthorised
“Aadhaar checks” of Muslim vendors at Mumbai's Malabar Hill. CJP identified this as an unlawful assumption of
policing functions and religious profiling intended to disrupt the livelihoods of minority communities. By
demanding identity documents and instructing Hindu vendors to display saffron flags, these actors attempted to
enforce a system of visible segregation. CJP's complaint urged the police to protect the vendors' right to trade and
to register FIRs against the vigilante actors.

Action Taken by NCM: Pursuant to the CJP's complaint submitted on November 25, 2025 against Raj Saraf, the

National Commission for Minorities (NCM) has taken cognisance of the matter and forwarded the complaint to
the concerned authorities for appropriate inquiry and action. The complaint was received from the office of the
National Commission for Minorities, Malabar Hill, Thane, and was thereafter transmitted to V. P. Marg Police
Station for further investigation. The police authorities have acknowledged receipt of the complaint and have
initiated the process of inquiry in accordance with law.

Preventive Action against Hate-filled Gatherings
CJP’s proactive stand against the proposed communal mobilisation in Pune and Goa
In January, CJP proactively filed two complaints with the Pune and Goa Police to halt “Hindu Rashtra Jagruti”
events. Highlighting the track record of the organising outfits in promoting Islamophobia and economic boycotts,
CJP urged authorities to invoke Sections 130 and 132 of the BNSS, 2023 to prevent cognisable offences. CJP
emphasised in its complaints that allowing such gatherings would violate fundamental rights and contravene
Indian criminal law, particularly by inciting communal tensions in otherwise peaceful regions.

When CJP asks Pune Police to halt right-wing's ‘Hindu Rashtra Jagruti Andolan’ event

On January 4, 2025, CJP filed a formal complaint with the Pune Police seeking immediate preventive action against
the “Hindu Rashtra Jagruti Andolan” scheduled for the following day. Organised by the Hindu Janajagruti Samiti
(HJS), the event raised alarms due to the group’s history of inflammatory rhetoric regarding “Love Jihad,” economic
boycotts, and religious conversions. CJP argued that such gatherings stoke communal tensions and violate
constitutional rights, citing a Mumbai precedent where a similar rally was denied permission to preserve social
harmony.



CJP seeks preventive action against HJS's Goa event

On January 22, 2025, CJP further filed a formal complaint with the Goa Police, seeking immediate preventive
action against the “Hindu Rashtra Jagruti Sabha” event scheduled for January 25 in Sanguem. Forwarded to the
Inspector General and Superintendent of Police, the complaint highlighted the potential threat posed by the
organiser, Hindu Janajagrruti Samiti (HJS), a group with a documented history of hate speech and divisive rhetoric.
CJP raised a sharp alarm, noting that the HJS frequently propagates baseless conspiracies like “Love Jihad” and
calls for economic boycotts against minorities, which could ignite communal tensions in a diverse region.
Rebuilding faith in the Rule of Law

CJP’'s 2025 interventions were not just about reporting crimes; they were about providing a blueprint for
administrative action. Through the distribution of our handbook, “Towards a Hate-Free Nation,” CJP equipped
police and district administrations with the latest jurisprudence from the Supreme Court. We maintain that
combating hate is a collective responsibility, and our relentless intervention with the NCM, NCSC, NHRC & other
constitutional bodies/authorities and state police/administration remains the frontier of this effort to reclaim the
secular and democratic fabric of India.
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Ghooskhor Pandat Row: The Curious Case Of CBFC And Caste

The story focuses on an individual's actions and choices and does not comment on or represent any caste,
religion, or community, say the filmmakers.

Agnideb Bandyopadhyay

Updated on: 11 February 2026 7:23 am

Summary

Uttar Pradesh CM Yogi Adityanath ordered an FIR be filed against the film's team

The police said the FIR was filed since the title was deliberately aimed at insulting a particular community and
‘disturbing social harmony.

On Tuesday, Netflix announced that it would change the name of the film

Following Netflix India’s 2026 slate announcement on February 3, Neeraj Pandey’s Ghooskhor Pandat, starring
Manoj Bajpayee found itself in a quagmire as the title triggered immense backlash on social media. Going by the
literal - a character with a weakness for bribes - the title is being read as a thunderous insult on a community.

To allay the concerns or weaponise it effectively, Uttar Pradesh CM Yogi Adityanath ordered an FIR be filed against
the film's team at the Hazratganj police station in Lucknow. The state had recently witnessed widespread protests
from numerous Brahmin oragnisations following the UGC's equity regulations which were aimed at tackling
discrimination against minorities in campuses.

The police stated that the FIR was filed as the title was deliberately aimed at insulting a particular community and
‘disturbing social harmony. Noting the widespread anger among the Brahmin community over the film's name
and content and the threat of numerous protests by associated organisations, the police said that they have
increased the possibility of disruption to public peace and law and order. The National Human Rights Commission
(NHRC) also issued a notice to the Ministry of Information and Broadcasting following a complaint that the film
"vilifies a recognised social group." On Tuesday, Netflix announced that it would change the name of the film
when the Delhi High Court was hearing a plea which claimed that the OTT platform was promoting the name and
associating the term “Pandat” with corruption and bribery.

Following the initial backlash and controversy, the Centre had asked Netflix to remove the teaser and other
promotional content of Ghooskhor Pandat. Speaking on the action, BJP national Spokesperson, Gaurav Bhatia,
said “We wholeheartedly commend the Centre's swift and decisive action! Offensive content, such as the
derogatory film Ghooskhor Pandat, has not only been removed from the platform, but an FIR has also been
registered in the case. This sends a clear message that insults to Sanatan Dharma will no longer be tolerated.”
The producers took down the teaser and other promotional content following the notice, as director Neeraj
Pandey clarified, “Our film is a fictional cop drama, and the term 'Pandat’ is used simply as a colloquial name for a
fictional character. The story focuses on an individual's actions and choices and does not comment on or represent
any caste, religion, or community.”

Bajpayee, known for versatility and ability to get into the skin of emotionally complex characters across the
spectrum, also took to social media to clarify his part, “As an actor, I come to a film through the character and the
story I am playing. For me, this was about portraying a flawed individual and his journey of self-realisation. This
was not meant to be a statement about any community.”

Adityanath's orders have found unexpected support from Bahujan Samaj Party Supremo Mayawati, a prominent
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face of Dalit politics in India. “It is a matter of great sorrow and concern that not only in Uttar Pradesh alone but
now even in films, the word 'Pandit’ is being portrayed as an infiltrator, thereby insulting and disrespecting the
entire community across the country. This has caused tremendous anger among the whole Brahmin society at
present, and our party strongly condemns this in the harshest terms. The Central Government should
immediately impose a ban on such a casteist film. This is the demand of the BSP," she shared on social media.
Mayawati trying to court Brahmins was not surprising considering her attempt to pitch herself as the custodian of
their concerns in UP, but her vocal support of Adityanath's move was surprising for many.

The Caste Discomfort

Last year, India’s official submission to the 2026 Oscars, Homebound (2025), directed by National Award-winning
filmmaker Neeraj Ghaywan and produced by Karan Johar’s Dharma Production, was released in the theatres after
facing 11 cuts where according to reports, multiple caste references and scenes were demanded to be modified
or removed.

In May, another Dharma Productions venture, Dhadak 2, directed by Shazia Igbal and addressing major caste
issues, raised the hackles and triggered the Central Board of Film Certification (CBFC) to impose 16 cuts and a U/A
16+ certificate. Singling out references to caste and its realities, the CBFC asked the makers to modify the
dialogue: "3,000 years of backlog will not be cleared in just 70 years" to "backlog of age-old discrimination...", to
do away with a historical and numerical association to caste-based discrimination in India. Casteist slurs like
bhangi and chamar were removed, and replaced with junglee, despite the slurs being crude daily realities of
caste-based discrimination and humiliation in India. The word ‘savarna’ was also asked to be modified while a shot
of someone urinating on the Dalit protagonist played by Siddhant Chaturvedi was censored. Dalit poet Om
Prakash Valmiki's poem Thakur ka Kuan, which speaks of upper-caste monopoly and control of resources, was
also ordered to be taken down.

Phule (2025), a biopic starring Pratik Gandhi and Patralekhaa, which chronicles the story of Jyotiba and Savitribai
Phule and their fight against Brahmanical patriarchy, also faced the CBFC's scissors following numerous protests
by organisations like the Brahmin Federation. References to Manusmriti and Manuvaad, central to understanding
the history of the caste system and discrimination, were ordered to be removed, while the usage of names of
castes like Mang, Mahar and Peshwa were dropped. Like Dhadak 2, the words ‘3000-saal puraani ghulaami’ were
replaced with ‘kai-saal’ to do away with the numerical and historical association of the reality of a 3000-year-old
system on screen.

Numerous questions were raised following the latest episode surrounding Neeraj Pandey's Ghooskhor Pandat,
where the stifling of creative expression is again in focus. Experts and artistes have attributed a creative decline to
CBFC's unchecked reach as the culture of bans and censors ensues. On top of it, caste continues to be a prickly
subject for the CBFC, where mere references to daily caste realities and nomenclature prevalent through history
are also being subject to cuts and deletions.

As pointed out by many on social media, ‘ghooskhor pandat’, roughly translating to a bribe-taking pandit, speaks
of an individual and does not come close to insulting a historically advantaged community or caste. Experts note -
the consistent outrage against mention of caste realities and even mere names of communities not only
laminates a historical insecurity of the upper caste, but also speaks loudly of the silver-screen’s constant
discomfort surrounding anything caste. Snip-snap. Poof! As it was never there.



India Education Diary, Online News, 12/02/2026

NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://indiaeducationdiary.in/nhrc-india-takes-suo-motu-

cognizance-of-the-reported-sexual-assault-and-torture-of-5-minors-in-

captivity-for-18-hours-on-suspicion-of-theft-in-dif-phase-3-area-of-

gurugram-in-haryana/

NHRC, India takes suo motu cognizance of the reported sexual assault and torture of 5 minors in captivity for 18
hours on suspicion of theft in DLF Phase 3 area of Gurugram in Haryana

By iednewsdesk

February 11, 2026

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that 5
children, aged between 11 to 14 years, were held captive for 18 hours at an under-construction building in DLF
Phase 3 area of Gurugram in Haryana. Reportedly, the children were detained by the contractor and his four
workers on the suspicion that they were attempting to steal some construction material. The victims were
reportedly stripped, sexually assaulted and tortured. The perpetrators also allegedly poured petrol over them.
The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights of the victim children. Therefore, it has issued a notice to the Commissioner of Police, calling for a
detailed report on the matter within two weeks.

According to the media report, carried on 5th February 2026, on reaching the spot, the children's mothers were
also made to sit along with them and subjected to humiliation by the perpetrators. The incident came to light
when the mother of one of the victims approached the police to register a complaint on 3rd February 2026.
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Delhi High Court issues notice to Delhi Police on PIL on missing persons in national capital

News On AIR | February 11, 2026 2:54 PM

Delhi High Court issues notice to Delhi Police on PIL on missing persons in national capital

The Delhi High Court today issued a notice to Delhi Police on a public interest litigation (PIL) concerning cases of
missing persons in the national capital. During the brief hearing, the Delhi Court observed that two contrasting
narratives are currently prevalent in the media regarding the issue of missing persons in Delhi, and said it would
examine the factual position after receiving responses from the authorities. The Delhi High Court has posted the
PIL for further hearing on February 18.

The development follows closely after the National Human Rights Commission (NHRC) took suo motu cognisance
of the matter and issued notices to the Chief Secretary of the Delhi government as well as the Commissioner of
Police, Delhi, directing them to submit a detailed report within two weeks.

Meanwhile, the Delhi Police have dismissed reports of a sudden increase in cases of missing children and warned
rumour mongers of strict legal action for spreading unnecessary fear by misrepresenting data. The police rejected
claims of any spike in missing persons cases, stating that official data shows no abnormal rise and that figures
have remained broadly stable for nearly a decade.
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NHRC takes suo moto cognisance of Meghalaya coal mine tragedy

Posted By: Gopi February 11, 2026

New Delhi, Feb 11 (SocialNews.XYZ) The National Human Rights Commission (NHRC) has taken suo motu
cognisance of a media report stating that 18 workers died following a blast at an illegal coal mine in the
Thangskai area of East Jaintia Hills district in Meghalaya.

The incident reportedly occurred on February 5, and several other workers are feared trapped at unspecified
depths inside the mine.

Observing that the contents of the news report, if true, raise serious issues of violation of human rights of the
victims, the NHRC has issued notices to the Meghalaya's Chief Secretary and the Director General of Police,
seeking a detailed report within two weeks.

The NHRC has said that the report is expected to include the status of the ongoing rescue operation,
compensation provided to the aggrieved families, progress of the police investigation, and the steps taken or
proposed by the authorities to ensure that such incidents do not recur.

Meanwhile, taking a stern view of the continued operation of illegal coal mines in the state, the Meghalaya High
Court has ordered immediate arrests in connection with the deadly explosion.

A division bench of Justices H.S. Thangkhiew and W. Diengdoh took suo motu cognisance of media reports
relating to the blast and expressed serious concern that illegal mining activities were still being carried out
despite an earlier fatal incident reported on January 14 this year.

Observing that repeated tragedies point to grave administrative lapses, the Meghalaya High Court directed the
district administration and police to act without delay.

It ordered the Deputy Commissioner and Superintendent of Police of East Jaintia Hills to identify and arrest the
mine owners, operators and all those involved in the alleged illegal mining operations.

It also directed authorities to seize all equipment, documents and other incriminating materials connected with
the mining activity.

Stressing the need for urgent relief measures, the Meghalaya High Court directed the district administration to
ensure that all affected persons, including the injured, are provided immediate medical assistance and necessary
support.

It also sought an explanation on how such prohibited activities were allowed to persist despite previous incidents
and existing legal restrictions, cautioning that stringent directions would follow if the authorities failed to
demonstrate concrete and effective action.

Earlier, the Chief Minister said the Meghalaya government has ordered a thorough inquiry into the incident and
made it clear that accountability would be enforced.

"The Government of Meghalaya has ordered a comprehensive inquiry into the incident. Accountability will be
fixed, and those responsible will face strict legal action," Chief Minister Conrad K. Sangma said.

Source: IANS
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NHRC takes suo motu cognisance of Meghalaya coal mine blast

By Northeast News, February 11, 2026 in Meghalaya

Shillong: The National Human Rights Commission (NHRC) has taken suo motu cognisance of the tragic explosion
at an illegal coal mine in the Thangskai area of East Jaintia Hills district, in which 18 workers were killed.

The incident, reported to have occurred on February 5, has also raised fears that several workers may still be
trapped at unknown depths inside the mine.

Calling the incident a serious human rights concern, the NHRC issued notices to the Meghalaya Chief Secretary
and the Director General of Police, seeking a comprehensive report within two weeks.

The commission has asked for details on the status of rescue operations, compensation to victims' families,
progress of the police investigation and the measures taken or proposed to prevent similar incidents in the future.
Even as the NHRC initiated action, the Meghalaya High Court took a stern view of the continued operation of
illegal coal mines in the state and ordered immediate arrests in connection with the deadly explosion.

A division bench comprising Justices H.S. Thangkhiew and W. Diengdoh took suo motu cognisance of media
reports and expressed serious concern that illegal mining activities were still continuing despite earlier fatal
incidents, including one reported on January 14 this year.

Describing the repeated tragedies as a reflection of grave administrative failure, the High Court directed the
district administration and police to act without delay.

It ordered the Deputy Commissioner and Superintendent of Police of East Jaintia Hills to identify and arrest the
mine owners, operators and all others involved in the illegal mining operations.

The court also directed the seizure of all equipment, documents and incriminating materials linked to the mining
activity.

Stressing the need for immediate relief, the court instructed the district administration to ensure prompt medical
assistance and necessary support to all affected persons, including the injured.

It further sought an explanation on how such prohibited activities were allowed to continue despite legal
restrictions and earlier incidents, warning that stringent directions would follow if authorities failed to
demonstrate concrete and effective action.

Earlier, Chief Minister Conrad K. Sangma said the Meghalaya government had ordered a thorough inquiry into the
incident and made it clear that accountability would be enforced.

“The Government of Meghalaya has ordered a comprehensive inquiry into the incident. Accountability will be
fixed, and those responsible will face strict legal action,” the chief minister said.
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Delhi HC issues notice over PIL on missing persons in national capital

The Hans India | Update: 2026-02-11 12:15 IST

Delhi HC

New Delhi: The Delhi High Court on Wednesday issued notice to Delhi Police on a public interest litigation (PIL)
concerning cases of missing persons in the national capital.

During the brief hearing, the Delhi HC observed that two contrasting narratives are currently prevalent in the
media regarding the issue of missing persons in Delhi, and said it would examine the factual position after
receiving responses from the authorities.

Apart from the Delhi Police, it sought responses from the Union government, the city government, and the
National Crime Records Bureau (NCRB) in the matter.

Posting the PIL for further hearing on February 18, the Delhi High Court also inquired whether a similar matter is
presently pending before the Supreme Court.

A day before, the plea was mentioned before Chief Justice Devendra Kumar Upadhyaya for urgent listing, seeking
action in the alleged disappearance of nearly 800 people in the national capital during the first two weeks of
January this year.
The development follows closely after the National Human Rights Commission (NHRC) took suo motu cognisance
of the matter and issued notices to the Chief Secretary of the Delhi government as well as the Commissioner of
Police, Delhi, directing them to submit a detailed report within two weeks.

Meanwhile, the Delhi Police have dismissed reports of a sudden increase in cases of missing children and warned
rumour mongers of strict legal action for “spreading unnecessary fear by misrepresenting data”.
The police rejected claims of any spike in missing persons cases, stating that official data shows no abnormal rise
and that figures have remained broadly stable for nearly a decade.

Police data further showed that annual missing-person figures have hovered between 23,000 and 24,000 since
2016, despite rapid population growth in the national capital.
Taking to the social media platform X on February 6, the Delhi Police said, “We appeal to citizens not to fall prey to
rumours about a sudden increase in cases of missing children. While refuting such claims, we also warn rumour
mongers of strict legal action for spreading unnecessary fear by misrepresenting data. The safety of every child is
paramount for the Delhi Police. The Delhi Police is committed to providing 24x7 service and locating
missing/abducted children and reuniting them with their families expeditiously.”
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31 Y IrSTeTT et & i 370 807 T STH-3TH 1 STert 2026 & 15 STHeRt 2026 it 7wt 15 & & fiar T« gt g &.
g 31 URAR & @RI o SIEH] ohl GRadl T & ST 32 <l ST faeett bl +fig 7 +ft g &l dg1-SH8RT 7Y e @ & 370! & “@l-
S AT MRIE-TARET 81 S & geld. it faeet # 15 &7 F SrefvT-oienT eR-uRart & 807 Tl & THLIGT Aded, A 81 S &l
I 3<. 9 U AR [a%eH i ST o e aret SRR geRiRI AT TRehRT T3l & ehig 37U 34 807 # g« gl & .
ar ORI forelY erum & T T @ ST T &< Ay off & g

9Ted & @R '’ T oft Eih

faeett & wget 15 37 & 3R € 807 =T ol 7RI &Y ST, Whicls WIS UR A e dTeil oot gfo ol fieigper oft sragst gt
T 8. ARG ST Fifeh & TAET 807 TGfheAd! & hig TUHT Sit MAA &1 8. BTeifch, Ueh IR faeett gfor & foeft sifdeprt & &R
T UTelq-GIT STal T« g1 717 T, ot faeef! gferd wat-aidt ot SR oiieny 38 dge &H a7d # gg offs off. Hifes ag gferd fasm & ¢d
IS STHER I HIT ST AT, ST TR ATdad Giord Hhiidl dhl Y&t Sl deft e TepdT AT, TH THH JaTct o oAehs et ferd 1 grar & fh
ST 317eR3 (807 TTHILET o) e Giah faeet &t W1eht & iR Hige™ AATC U 8, F § f fawelt gferd & &1 39 316 $© 78! 8. o, faeet!
Gl §9 3Tiehs! ol TTeld dxich & HIfSAT A IR ST & 988 gd! 8. faeel! o™ &l g@-HelTel 39 &1d ol ¢ foh 7get 15 &7 & iR A
807 il Y e ot HifZar 3 Terd i F ST R .

&9-&d ageh TgH

39 ATl | 311 TG $o WeRi # Ig Hi q@-Ue G ol el @1 § feh 3 31ichs! & oISil SEdHTe Teh [ gS fhed “elradr” & Us-
ter & forg fova am 8. afog ot 3R ot et gfor 6t gaft & forg mm of forar s s, forelt fadh g3 fhen S A viem & faw &=
Hichg! o1 eI fohaT 8. ad fihe fieeht gfere 3 RSt s, 1T, Sxaer Tauysh 99 o= § o7t Sid | 8, & #eg § & ofiche!
o1 fohelt & g1 Ot g2 oo ol U IR et aTcil o RETTTth HehaHT Gof ahidh Sva IRUKIR IR ATa! fohall T1T 87

31 gt | 3 gforg

Hifsar # &7 fact gamTa sriche & gielt giffa & ‘38T Shgier’ o forg fawett gferd Taa dora @mft &Y siffigpd s 3 & forg e o
UgT. 311 Pl fh Ig Siichs IS T2 a1d AT ek aret Tel 8. TASYET i 39 T H 3 ot off enfiiet 8t Terd € it e 817 & a1g el
I hg! SRG 81 gob 811 AR, Heifdd uRar a1 aRSHI A, I7eh sR1HS gt ST &l G=1 Gfeld ol 781 &t gt Teb dXich & @1 STY df Het
€ Rt gforg & farg gam @l o1 Trste=it & T g ST 3H-aTd 8. 3ol & 39 i Y sragei diet 39 @ &R &R Siie iR
fSieh BR # 3191 & 7RI g1 ST o 79 | Yeg g1 Sicl 78 81l 34 ATl gU US & ch&d Hi-aT0 qral-aral HIg-ag- § Sk Ifog
3T § SraTieh fawg ST o1 a4 fSieh w=Y # W1 dt o 381 8. AR [AaTel Hg =aren? et & At ot 78 3aR <71 2@ &l

e et |f it RichR

Tteret Hifsar w dt vep U SafheTd gereh g ust dad Hi a1 off At araret g1 251 8, fS 31o 16 @iel o A Y il & w
3T IS gia 3T 2. O s=3 3 gudi oo <ty fohan 8). g s=a o1 diefididt g teret wifgar wR ema-sira fiwarg & e 8.
iy g A fohg shar o1 fohetik g & fAwea & o # faa-fad A-Ve Tep-Ueh ot Ueh-Ueh TTet |7 370 T TR Ue2R T@eh oI
gt g, faeett gfetd & folT 91ct gt I TSt 3iichs ¥R gl. AR GG dl 35! ohl 81T A fSi-dch 37U oRE deTie & o1g i -Tgl A 38 8.
T & Redl & gwt hT &8

THSIET §Q T 319 BR aTUT ST 7Y, SEhT foieh heT i Tt T8t WeR 8. TWeR at T8t & 7 fSdh 919+ Wi gy fteah 31g & 721 &.
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forh 1o @t gk € 33 A 3 orum WY gu &g ot Rear &, 373 A orue hig wiem ¥ ST gt et gfo ot “arfcheT” oR 18 &
. a9 fthe [T 3191 ¥ 11 gl 8. @ @l 3 aRaR -t 7 fSafeany sk faed. ik faceht gferd &1 g 807 & S1u dt &g g &
e @ =181 & 7. @t wer faeeht g fofaeme ar faerd off rat? se ofik ST @ Rad gu &g i digr dt araet &l 8l gt 8 =
Sigex (et gfeld ) SR #-IST (TASIGT @l oh URATR) & W1 I &N, a9 af fhe 81 731 geitet 3fR 9 78 Sfaesl.

foreft off gfore ot s &t

faeett gfcrd &t era..der o fohelt oft 53 Y gferd giift, 38 g @etm-efaR & & & 38 getreh & #gt 15 a7 # 807 v e gt
T, §9 3iichs A off 500 & SuTET drere af A% ok [t Afgen-asfal 6 gt 8. Sifeh ofk +ff faat ggam areht e 8. arehl a2 g2y
3R qTeteh. 3R O Sl ot §Y TASLET ol THSYGT §. 5+7eh &I Afgell Yo cTsehl 3R cTgehl, 34-feiTl ol theh e & SSATT T & ST
@1 I8 S g foh 15 fa F Q1 &t 38 st feeft @ 807 «fivr mrar g1 71g, fore faeeft & 98Y 321 &t gepra fobet et oft weten
STYehd fell ST ehl Geard I 8. 3R Ul dTehdar §Hd & 3R @his A1 331 AT fged Hehdl § df a8 & face! gfcd. iifds 3R
faceht gfer ot gaprd ot ST oft @i g & fae & wggar i & fifed uRar arell & gt gwadt oft gkt Y, @rdhr g Reeh gforw
3T @TeT S & ol A @ A g dt ot A gl foh... TAYET 1T h 39 Tt 3iehs] ahl TTeld S&HT fohan T g fohedt fudh g3
fOhagt fohed “eTadT” ol U8 UHIIH e & folg.

3fiehe faeeht gfera & €. a=eT

GIfA o R g g1 bfean s & & ferTeha it e Tehd & foh “araar” St fe et fohen & ds-uHte & fag, e ge 807
T & iehT aTet STichS] i &Y STl e STTY. I8 i ThIcis WIsel TR HH e aell fawel! Ifeid & 6 gu. e am a8 &
SORIAT 37R ARIhi chl g HHTE BIdT B1. THIHT Tg 3@ feh Hifsar # #fieh gu 15 {1 & 807 =il o Tae §i ol 3fiehsl faeei! Gfetd el
3ifeepe aaTse TR His[g Sl ST €. 3R 39 aed Bl Reett gierg oft Al @ 135 sriens Tel . avR fonelt @eReei 7 Tg siicheT wel
Y GSRTRAT T & A9 & T # Thaehe ciieh sheardl gIdT i, 37d deh faeel! Yol IHeh! 7 ATH hdl el fohaw @eA-dsarger Aol
faer a1 fAuear geht gidh.

NHRC & gfo &4 diet gerarft

e BifgQ TALLET o o srichs faeedt gferd o 8. 3R g1 JrsIar @l & fAw fohelt off wr & Rara gevear a1 g gt gfafdar
&SI H 3ot e & faeel! gferd i oik ohis 39 SaraT orarRY off 981 st 8. ag off A ot faeett gfers et gaft & fow, d fo
HaTet a8 a1 g1 ot & o o1 et gfere @t & o b g AranfaieR smi arft gavgeRE A Rt gford ot wad: da
e T dAe ot 82 TgaeRet 7 fRieedt gfo & g TtaTg & Sicx & dichA aTet 3Tichel & aTad STaTe ST et i el 8.
T 379 faeedt gfed TAuasiRet # off a8 forge 1o+t S e &l Jid &t foh, 3 Stichst et Hifsar # g&aTe Terd avieh & fohan
T & fonedt Ut g8 e ot Us-umile & forg. Swia & foh uaagemet Sieft gy waram dwn ot harfd faeef! gfor <l 39 agehl-s-
R IR Y qefiet Y Mg g “91a” &1 7 . TITISTRET | df faeet! gferd et He)-te faelt AoTea Starer & |1 gt ugen gim. &=ifeh
TSR fohelt AT difsd ufRar 1 Reder ar #ifsar 8l 8. vaggsmet ag dwr g St iieett gfow & +f Fara e 6t @3
dTehd 3T T I 8.
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Source: https://insamachar.com/nhrc-takes-suo-motu-cognizance-of-the-
case-of-confinement-sexual-assault-and-torture-of-five-minors-on-

suspicion-of-theft-in-dIf-phase-3-gurugram/

NHRC = T30 & DLF Phase-3 # R} & ¥qg | Uid ATIIeT ohl eich ST 7@ ST, A Scdis 3R A1 & At § @ 99
foan

Editor Posted on 11 WwRas 2026

T AHeTfaeR ST (NHRC) = gRAT0T & U™ & SIUeqth Bhol-ciH Selich # Ueh Ao sARA H 11 @ 14 a¥ &l Mg & 5
g1 i 18 ©e deh §Yeh SRR @ 3R Iadie Haielt Hifsar RUlé ok @ d3i folar 81 el & S1ER, dahaR 3R IHh IR ASIGR!
3 fator arft IR & I3 F 3 <t i due g ifat St Adw favar ma, 3eeR A Saften v man ofk 3 vanfea fomar )
SR 3 39 W Adter oY srem|

ST 7 g & b THER R & d2a1 afe 9 €, af 9 difsd a=ai & AHanfeR o1 7R Sovied &1 ST 3 39 e & Teum™
gfeld 3mgerd ot AN SR & &1 TTg & Hiar faega RUTE 921 v &l g 8l

5 tRaRt 2026 ol UehiRId Hifsar RUlé & @R, BeRI R Uge WR S hl ATd13T el At I7eh H1Y S31a1 717 3R RI0Et 3 35
SrqATAd fohari g7 difgal # @ ges Y AT gRT 3 Wt 2026 i gfew # fAhrId g5f M U Ig geHT 9 31s |
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Vocal TV, Online News, 12/02/2026
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Source: https://vocaltv.in/national/nhrc-gurugram-minors-
assaultphp/cid18231722.htm

TAGISRYT 7 U™ H 5 AR & Shidd ITa-T A IR foram @d: 93, Yo smgad @ &t gwrg # Ruté aae

By VocalTV Desk | Feb 11, 2026, 16:00 IST

7% foeeft, 11 wead) (R.4.) 1 e AFaTfaeR STRiNT (TTUTSIRE) 3 TFUT & SIUATth thol-3 &5 8 5 Aol sl & 1Y §8 hidd
A IdTs 3R AT hl T R W G foldT &1 ST 3 U gferd ot Aifed St & 15 &7 & fiaR Stare dora fohan 81
SN 7 S b FAmaR] # gRaron & Teum A 11 € 14 99 3 & 5 ATTienT seai ol Ik} & 21 | Gop i sARa # 18 €¢
deh Sk ITR T TT| GHTERT H dehaR 3R IHS TR ASIGR] gRT S| & hUs Savare A Idig fhar 3k 38 dgiel Slefe
1T 3 Y TFBRY oft < 7| g AT 3 HRa 2026 AR 3TE S9 U Hifed a=3 Y | 3 gl A fRierad gof g | gdman wa
{35 ik R gt Ararsi @l +ft st & Ty SaTeRR SruHTAa faRa

SRINT 3 gl fob 3R TR Ruiet firars 718 wer Tgt § it 7g 7R A-anfdieR Seeia T AT 81 $AfIT TITgeRa! 3 Toumd
Gfe 3R oht AT STRY & &1 TTg o iR fawga Rkaté #ift g1

g FHER / Uerid ar
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Source: https://vocaltv.in/national/nhrc-meghalaya-coal-mine-
blastphp/cid18231590.htm

AT A QY Rl W gled R TAUIRE! 3 T5g TR 4 15 o=l & qimm srar

By VocalTV Desk | Feb 11, 2026, 15:48 IST

T2 faeeft, 11 weadt (R.4.) 1 Ity AanfeR ST (TeasmRet) 3 Ratery & gt safaan e & UiTReprs &= # 5 teas) ol srde
AT @S H U fawmie & a1 18 Hoigyl &l Hid i 8eHT ol W G foidm 81 ST A 38 7R AanfdeR Seied adid gu
AT YRR okl Nfed SR R 15 a1 7 Stare 7 &1

TSR} A Fqmar foh s ot Hifgar Ruié & 59 ged & Smar) e @1 Sad fufik amarfder g7 udia glar g1 safee asa &
g afag R gferw AgifHeere ot Aifed St e 15 Gt & Sstare a7 man 81 Ruié 7 s sifvam & f@ifq, difgq aRari &t f 18
1 yaTfad erfagfd, gfer Siia i gnfa ok wfass & O gemmeit 6 gRgfa A & AT 38TT 1Y SheHl W TR & 3T el T
gl

fegeIT FHEIR / Uerid e
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Patrika, Online News, 12/02/2026

NATIONAL HUMAN
RIGHTS COMMISSION

commission-took-cognizance-and-sought-atr-20342403

AT AHaTfeRR ST 7 forar uwE, At e

TR & UTH I fhR S¥T 7T ASTETe - Jarsi = [ fohaT o1 99 § orare If9a eheqr. Feavqsr @1 f&q ded A4t fhar s
i IroTeTe R § Tafe & g1 otare ¥ if¥ae WR A gHarfdeR Sl & ydsH forar 1 39 g & Wy, W Uasid, I8éh
3R wesdr S [...]

2 min read

dieqz, Naresh Kumar Lawaniyan | Feb 11, 2026

- QTR & UTH I fhR S¥T 7T TeTETe

- gareit = SI% foma o1 ¥ g TeTETe A=

IeTqR. HeaUee W1 fRId Fae 1at fohR a9 7T rore fhe & Tafell # 81 Iotare 99 SIf9a™ R AL AR ST 4 g&6a=
forar g1 59 g # @Ry, W UgSid, 98 SR WwadT sidt giard! gfaematt & 31Ta Sl e SRR fAIRd W ISR AFaigeR
STRINT 7 T o §1 7T e Y Hgrt g duy Fi 8, orad e gar ot oy ofk ik fR-oR TR agerdt 18| gfaarsi at
e T a1t off Y B

TAgIRYt & enfddiiRes ux H gl foh I & &g iRty dif2dt & AenfaeRi & iR Iecie &t goft & ard &1 emavT 7 78
feoquft freprra & sraeiierT & aTg Y &1 ST A 39 3eR W e AfSge dherqr ot fAder o & 6 3 wmet # Sifg o < awrg &
ffeR TR end RUYE a1l et Uegd e | RIS & SIRYT evra T § foh a1reirdt & 75 ot arg oft dare -1dt & R a1 rerare
e § TTRY g el AHTd, WIS Tech, W GGl hl hH! T Weddl GAHTSAT el 9T ST §31T &1 HIYH b IR Tpel 3R SRIdTel
ek Ugd T SIEH gl STl § | foiad faeiy w9 @ Afgemrsil $fi afeadt <l e @ ey o 4R g1a usdi g1

feYeprera & vganfaa <t garg ik f2fa

ferenrad # ag it Ieeia & foh armurd gRfRAfT & grfion o6t @aRTe 9ed A4 IR AT usdt 8, STafc o Al | 74l & g e
3R ==l &b ATRH® UHIfad Ul # 3w St geamy oft amme og €, Ogd Sfias &1 Hiem @Rt 3 gid1 §1 TgsiRed 3 5 deat
e TR AT §T UATH & STaTeiqa] a3 & chl Ufehdl & i g1

| IrsTETe Y g It gRa

figg A a9 rsTHTe i A e 10 Aol Uget Frd A3 ol odehe Y g8 SivT 3171 facel! deh Ugd s 8| A1t 2015 H Teh g
fRifehesren 2f.aifa=t A o Trfdat & ey roTaTe g # FlAarsi i dgrs YF S 3R O Aaffer g e da @1 srer ag 81 &
rSTETe H uge farsteft, feermera # mRan arer wiie, T1é whatl & foy aiE a9d o gfaurg el ag aa gar &4 &t srdterd gaimi g &l
42T & IeTd AgT AT Hae g1 gid &1 fch a1g & gareit dhl JfgH & Teld e 22 IIe a1¢ 91t 2018 # ggi} gadt & g Hdd
gadh Ua i SRTd 39T §5 | 399 Ugel 91T 1996 # 21l g8 ot

- Jg T ATHIOT YR # FAATET STARRT i 3@ TR Ueh AUl HaeTHeh dad § | TTUTSREH & TR ¢ohl RUIE AT g
3HIG ¢ ok TroraTe & g g 3T g 1T o oft I8! 9o 38T 81

- 3131723 URIR, SRichdf T g Ieare srfaa=
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security-and-resources-at-religious-places-human-rights-commission-
137174891.html

HTfHich RIell TR Y& T GHTYHSAT IRIY: HHATIRR SN

SAQR 17 € Uget

SR | ST AHATERR 3TN, STAYR = et & {6 enfifer el v dral Y Ter & o aret sigreail i st T8l e Tohd | Ugat
&l fafa #feRT a qxomel # sremawnall & Ieid Wies St gEs ueAsN # gi1ffat A S Tiars g e urge gu| SAfelv ST Qg
G T g anfifer wrel & dareteh Heal & STUEN dT ¢ foh 3 3 ShTel WR 3K Hmed Jgar x|

SRANT & el SIfEeH SR HerdiaM! = ag LT WU Ui AHe # 311 T = gt o ennfies wrell or o & arh, sm,
o4 & foIg @I, gg, SR iR Afgerait & forg s dfda & a1 gt g g & sgawn gfead & Sg) amai 3 dawim sy
! e & fob & enfifes wretl & g7 glaemai ot diar o & Ruld et R | S 3 vigza wfaRY & gierent & arer € woft demfia smgem,
S AfSiede ofik gforw sreftere & 12 A/t ao Stara 77 81

& AR & anra § oAl wiar: ey, e, aiafar @, @i wamm SfY, AR arerstt, Mg, TR dTeTst, SuRaR &,
< A7, At G, TehseR, Terd, Madsh, YR el IHQERT, UTel o dTelroll, HdTSt AT, JAT-1sT T0ler #fdR 3R 3TSTHR S30118 &
1 g gt # = Aot #feR 7 Aet = 81
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Source: https://insamachar.com/nhrc-takes-suo-motu-cognizance-of-the-
alleged-death-of-18-workers-in-an-explosion-at-an-illegal-coal-mine-in-
east-jaintia-hills-meghalaya/

NHRC 3 Aerer & ydf Srifaan fged # ues s1dy shiaen @ar | gu fawnic # 18 siffieh! &t ehiAd Hid & ArHel a1 Wd: G forar

Editor Posted on 11 HRaxl 2026

TE AFATEGRR STANT (TTUTSTRE) = HeTerd & Yai srafaar fed & Aieenrs & | 5 Trarl, 2026 &l Teh 33 Shider @aH § g4
faehie 7 18 iffyent <l e <ht #ifsar RUIE o1 wra: 3 fola 81 @aRl & S1gER, §9 UeT | s 317 A7 37371d TeeTs H thl gu &
SN 7 r & o afe womeR Ruld A Sfeaifad aw o« §, at 3 difsdl & amanfeeri & 7R Seciad ol JgT 33Td & | 37 T &
ATy & q&d 9fad 3R gferd #griaasres ol ifed SRt & qf gtdrg & HidR 39 Ame W fawga RUIE uxgd & a1 srRty fohan 81
Rl # aema sifvam & fR&fq, difsa aRart =t iy e gamest oik gfcrw STiw & dre-a sifdeiiar grT Ot gearsi &l gRigf @t
A & foT IBTY TQ/U=aTiadd shaHl ol AMfAe fhar ST srafard g1
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Source: https://www.univarta.com/news/india/story/3737874.html

AHATERR SMANT = Ui ATl bl 18 €6 dch sitfeh S9 A« A Wd: 93 ferar

Uniindia News Service | YRd Posted at: Feb 11 2026 8:24PM

Tt faeeft, 11 weadt (ardf) Tia AFarfdeR ST (Taggsemet) 3 gRamon & wum & Sueu hel-diF gomds J v Aufomefia
ARG A 11 ¥ 14 g I 3R & TiT ATATIenT sreal Pl 18 B dch sereh TR Y&+ 3R Iadie daeft Hifgar Ruic i @a: 93 fern g1
RT3 39 AR # AR wl TEum gfo ST il Aifed SRt ahe &t TTg & ot fawga Rt der et & fAdsr fRwy

fIeqa TAmaR & fog gt Yarg |l
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Source: https://www.etvbharat.com/amp/hi/state/delhi-high-court-notice-
issued-to-central-government-delhi-government-and-delhi-police-on-issue-
of-missing-people-in-delhi-delhi-news-dis26021103473

faeett # @t & e & Ae IR g, faeet! TR SR feett giorw &t Aifed st

T AR ST A ff fieeh TRaR iR ficet gferd &t Fifew SRt & &t g # faeqa staTe dore foha 8.
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% facet): fiectt gTSaRIE & W1t 2026 & ugdt 15 A1 & s Tt & SATaT @l & T 81 UR ShRdTs hl AT A dTel! ATFIHRT R FAars
R gu foceht TR, faeet gfar oik Amat shiew Repfdd &Rt (NCRB) &t Aifed STRY foha. e 3 ATHet i 37Telt gAaTs 18 et
< g,

TR, 37T GATS & GRTA ehic A YoT foh oI TAYGTT & AHel IR T 81 el aTfeht ot ehid 7 @fdd 8. arfeier & 39 91eT & Ugel
15 f=t & a77e T & SATaT T & T g TR HIRATS i AT I T &, GaTS & SR ATfAIhIhd! i 3R & U gehler 3 sheT fh wse ¢
dt e (e a1 sifdeR) dfdem & s 21 & dgd St & ifdeR & srgd f= 8.

ITART & gl T & foh TTALIGT AfFIdT Bt gt o [T ITeHDRY Wictehict T YTl -Tal fohal ST X&T &. TASET Sfaadl Pl @ & faig
¥es SHRIET HifioR at SR fhg 714 &, @fehT & heté @ ar 8l fhu S €. Tgt aoig e fh Rl A S8 AR R AT a1 @ &
cifehl el hIRaTs gl 81 W8l &.

T 3 o Tep @eR & HdTfdeh 1 SHeRt § 15 SHeRt & g 807 & faeed! @ M« 81 ¢ €. 39 @eR WR faeett # 1qeh ufdfehar 3w ot
fAreft off. 6 theadt ot fieeft gfore = 5@ Tay & ga edie far oik gt fh T g7 & sgtast Y @eri ot O s Uwie foar ST 28T 8.
facett gfer = el # 11 e Rl aTell IR SRaTs oA i Idra-t +ff &Y. gretifeh, 39 A R IR AFEIf9eR ST 3 Wd: d3H
Ad gu faeett TR 3R faceht gfes @l Aifed STt e & okt # Rk StaTe dere foa 8. e AaTfieR ST = et foh svR &
TE 2l & 1Y ik A €.
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AR ST 3 AET & higell @ A fahle @ 18 el & Hid & At o1 faar 3=

Uniindia News Service | YRd Posted at: Feb 11 2026 8:25PM

Tt fewett, 11 weat (araf) TE AFaTEeR SIRNT (TIUGSIRYT) 3 UaR o A9 o Gdl SiifadT fged o ANRhTS &5 § Uid theast
% Tk Y HIIAT @S A T fawhic # 18 fih! &l Hid & AT 7 Hifear RUTE &1 @ 99 oid g3 U3 TAR § 39 A W &
Tt # faga Rl ugd e ot et 81

FETTH T o AR, TH °SHT H hg 31T oIl @aH # 3t Gl §U & 3R AR aTedl ehi dTaTe sigehe 30 gl T 81

g TR & fog gAY darg o 1.
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fRceft-TaediemR & @ & dTgdT 819 & A A fAeelt gl 3 TR ot Aifed SRt foman

Thread starter IANS

Start date 31T 1:03 PM &=t

31TsT 1:03 PM 15t

T8 faoett, 11 Bt | AR STt & It Team & @ & ATgdT 814 & AT # feel! gI8alie A TR i Aifed IR foham g1 gT8apie A
faeett gferd ik et (g srorte Repls sgRh) ot ot Aifed SIRT ehed gU Starer 7 &1

BISohI¢ § Tep WtNTSua Brsat i 118, s 2026 & ggat 15 o & et astert & 800 @ Sarer @l & T g9 IR ShRaTs hY AT
6 7| gErar Ft feett FTIERIE A ATfRIeRT IR GAaTE il gTERIE 3 el b ATTar Al Bl dAer qf avg & R Hifzar § 9o @ &)

gTctifch, faweht gTsenic A facel! gfe, YR TReR, fcell IR 3R THHISIRE & Aret # STare A1 g1 gTshic A g +t go1 8 foh &
g ARE I s ATHCT GUIH hIC # dfed g1 HIHet hl 3FTel! GaTs 18 Ta<! i gift|

fed foat ves Rt & Trenmi fieeft & Rk 15 = & 800 @ SaTer & M 819 a1 gTa fovan man i Role & orgam, 38 191
raTfenT 3R 616 Tuwes MAA & 3fichel & TR 3 dh 235 TN BT UdT ST ST JobT &, STafh 572 @t 3roft oft aAruar sarg g
gl

foueft ga7 oy et urdt 7 oft 39 qre ot gwelH R ofk et Hifzar Wewid TRy R Ues tiwe # for, "2er i arwur feeed) #
fIee 15 f=1 & 800 & 3ifdes &1 I« 81 71Y 8, SHH ¥ SATGIR Jfdl g1 3MTUch sheal hl Y& h H TR & TR go1- thed gl 7TQ
&, SOfeIY 37T 3R 31U Tl o ey T | 31U el dhi GREM et & TXehR & TIRY So7 thed 81 71Y &, ST 70T 3R 3o sl
T & G|

6 Al ot faeet! gferd A RIS ot @1ivst avd gU el fob Stichst el etd aich @ 921 &R @l # 3 helral ST 38T 81 gferd A <arart &
oft foh STt 1T STTHSETRR YTHeh STFRT thelThe 3T T HTGId ST g 8, S+1ch [&eiTth T ShIIHT hIRaTs chl SITQHT |

gTcTifch, 9 WA Sl AT AFSIHRR JTRINT (TITISNREY) A 39 Hg R a: A folam 211 Tu=eiRet = ohgl foh oR ag Ruié a8l g,
at ag TefR AR Seeia T AT adT g1 ST Sl &9 | T gY TTANT A et IR & g ufda ok faeeh gfed Hffsr
! AT SR o &1 gl o iR fawqga RaYé At
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YT B e ATTS A & gAugeRYT A foan @a: 93, #if Ralé

11 Feb 2026 8:09 PM

TERT AFaTEeR SN (TYgsiReEt) = Hifsar Rul wR @ @9 o 8, s saran man & 1o farea & gdf sifaan feca S &
UTTTRERTS Sellch W Teh 1Y hiell @aH | §T &HTh # 18 Hoigyl &l Hid &l 5|

T3 fAeett, 11 e} (SMSYEARY) | AETT AFATAGR STANT (TTggeRd!) 7 Hifgar Ruié R wd: 9o fown &, Sad samr mar g &
AuTerd & gdl Sifoan fiew et 3 JiTeenrE $eieh # Toh S1de Shiger @aT A §Y T # 18 ASIgY! &l Hid 81 TS|

Ig HeHAT Shidd dR TR 5 Trer) &l g3 oft, 3k sneient & o g o Aigy o1 off @a & HiaR SrelvT-31enT Tevisdl IR th gu &
TATaR RUi ot afe a8t 71 at ag Hifed & AaTdeRt & iR Ieced o1 AT ST &1 $9 SEd §U TSR = HuTed & §&
e 3R gfers AT &t Fifed SRt & qf wwdtg & e fawqd Rt #ft 81

TR 3 et ok Rl & gt @ sara sifa 6 f[R&fq, difda uRart @t fear mar games, gfow s 6 gofa o wfass & ot
e ek & AT 31T 7T a7 sarfad ehewl bt faeruor gt anfdal

59 d19, 5T # 3AY HIFAT WM o AR HATelH IR I&d 3 T §T AU GIShIC A 39 STHeidT fAhIC & AW A gid
fARorrat ehemt ot ameer fean 21

<IrHfd Taey gifEve 3R sy fswirals i @sdits A Hifsar Rutel w @a: @3 o gu iR fKfar Sarg & 14 et &t gs ot
g1 e & STas]g e T Mfafafdai SRt g1

IR-IR g 3@ Srafad] @l 1R germafies aTuRarg! sdrd §Q gTeehic = foret Uemae 3R gfeld bl faem 38 shRars et et fder faa
3eTerd = gdt Sifaar fged o 8wt spfsR ik gfeld srefiaren ot @ Atfeienl, HaTete! iR 3reer W= # ATfAeT Gt @INTH el Tge e
3% ARTAR &= 1 e feam)

TG 1Y &1 @ © S8 Tt IUGRT, AT 3R 31T MUisTeh At Sfed dhet o ot Figer iRy My 81

dIeehTel AT SUTIT chl STALAHAT TR STR 3t §U BTechIc A forell TR ot Hder faar & wft wemfaa o, s amaret oft anferet €, ot
I R Tgradn ok smagad Agg & Sgl

3aTerd = g oft wEtereor 7 {36 uge Y geait ok Hisar Y ufdder & arasig Yt ufasfaa nfafafat H@ o &, ok
ara-t <t o afe sifdert s ofik guTet FRaTs i & e w8 af T g Y favg st

Y Ugel G 3 el AT foh AETerd SRR 3 39 "eAT ol Mg SI1d & onee iy & ofik we fahan & & Sarecg! aa & smefh
HEIH RIS WA A g, "HeTerd TXhR = 39 "1 i ATUH i & el 3T &1 et 9 i st iR st & fEars
& HITAT BRATS chl ST "
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faeett 818 elé A A ITeTi # wArgar e & Heifdd SHfgd anfeesr R et gferd wt Tifed SRt faan

Editor Posted on 11 Heast 2026

facet =g =T A SISt AER AT F ATIAT ART & A § Hafdd Yeh SiHfed aTfet W fieet gfor at Aifew S fawam
Hf&rd gaTg & IR ey = ura {3 faeet # drdar i & g R adaE | Hifsar 7 & foRtaryd ard 91 W@ 81 ey | et
o g srfdeTiRal @ Srare fiem & 918 deares AT 6t ST | arfient i sTelt GAars 18 et ol ghil | =T A TE™
AHATTIGR SRINT GRT AT T Wd: €4 o 3R feeel! TRAR & J&d i a1 faceh gfos smged @l Aifed St & &Y 9wdTg &
iR foga Rl 37 a1 fAder o & gRa a1g & ermeer AT €1 59 ot el gfere 3 amudT a<ai o Aet S/aTeh Je- ol @&l i @RS
= faar 81 gfere = srohaTg el aTell IR gl LT SIRATS chl IdTat Gf & | AATIdT T o HIHe! i @RS &ed g gferd = et foh
fAepTRes 3iichs Teh a1k & a9 fRIR a4 gu g
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Delhi Missing People Case: faeeft # 800 & SaraT e efmadl, HC = SRehR 3R gferd & it Raié

Last Updated: 11 Feb 2026, 03:34 PM IST

Written by: Amit Kumar

291 Y AT et @ SHast 2026 & SR 800 T SATET AT o ATIT g4 hl WaR & 1 ¥ §ghy HaT g | fAAwapR aArar & &
S| Y AT SATGT 8, FoIe ShRUT SfHTaeh 37ch! YRET i Ao ATy TieaTd = 3@ & | 91 sl A ag "ieT faeet! greahic it ugd
I 81 BIShIC A oha TR, faeell TR 3R faeett gferd & a1y &1 AL ruRry Repfs <=1 ol Aifed SRt foka 21

faeett & T Sfaaal & Hea s WR T STard gu aTfeierl aRR i 7 oY | itk Sifeed qdg HHR SUTeaTd &hi SederdT drell @sdls
= 39 1Rl R GAdTS e U ha SR feeit GRepR & Ary-ary faceht gfos ok et srortey Repls 31 bl Aifeq SRt o daifea
SRR T Top TTATE o HaR TABATHT QIRIA X STATS & ohi hel & | A hl STTeAT GAdTS 18 Theas! t gt

T AR A 7 oft #ivft oft Ruié

a1 ¢ fob faeett # dfid #8800 & 3tfdies @l &t TAYET & A WR AT AMETYhR N 3 Td: HAM oid §¥ faeet gferd ok
gfer SMgad ol & arg & iR faeqga Rl afelie ot & smeer fRw 2

THET A @ a9

feeht @ g, Afgemai ofi gareft 6t Hgret & Tora fAaraa IwH wR &1 e sneHt urdf, fRieeft & sreger TRY WREN A R
T 7 o Ueh okt STgi ST & TN AUl 8 38 &8, dal QURl aWh [aeet! chl foidl TRehR IS dleiehy @RI ehl HRIE & el 8| Tal
g1, died @1 et & g9 &5 A el AR G # o draar i Y hiet Teh Uiver R FRT R faeel! TR SR faeed gferd i
ERT T 3R, Hifsar Raiéa & garel @ srran o o faeedt gfere = @ o eraar g & die g gfthfoh by sieich & gehR febar
o
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